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BEFORE THE TION'BLE NA'I'IONAI, GREEN TRIBUNAL

SOUTH ZONE BENCH, CHENNAI

ORIGINAL APPLI CATION NO. 08 of 202 2 (SZ)

IN THE MATTEROF

M.S. Raja ...Applicant

-Vs-

Union of India & others . . . Respondents

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT.
FORESTS & CLIMATECHANGE, RESPONDENT NO. I

I, Dr.Saranya P, D/o P.K.Narasimman, aged about 33 years currently working as

ScientisrD in the Ministry of Environment, Forest and climate change (MoEF&cC),

Integrated Regional office, chennai, do hereby solemnly affirm and state as under:-

I . That I am authorized to swear the present affidavit on behalf of the MoEF&cC
on the basis of the official records maintained therein.

2. lt is submitted that the present application has been filed on account of
alleged illegal establishment, construction and operation of 6 MW of
Captive Thermal Power Plant by the 6'h Respondent namely, M/s. V.V.

Titanium Pigments Pvt. Ltd., Thoothukudi District, Chennai without

obtaining necessary Environmental Clearance (EC) under the EIA
Notification, 2006.

3 It is submitted that in light of above, the applicant had sought relief as

mentioned below:

To direct the 6th respondent to immediately stop the illegal and

unlawful operation of the 6MW Captive Thermal power plant.

To direct the 6th respondent to take steps towards compensating and

remedying the social and environmental damages caused due to illegal

establishment and illegal operation. )*^*Y-

ll.
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4. That the matter was heard on 18.01.2022, the Tribunal had issued the

following directions, as per the order uploaded at NGT website, on

20.01.2022 which is reproduced as below:

"11. In order to ascertain the genuineness of the allegations made in the

application, we feel it appropriate to appoint a Joint committee comprising

of (i) a Senior Officer from the Ministry of Environment, Forests & Climate

Change (MoEF&CC), Integrated Regional Ofice, Chennai, (ii) a Senior

Officer from the State Level Impact Assessment Authority (SEIAA) - Tamil

Nadu and (iii) District Environmental Engineer of ramil Nadu pollution

Control Board, Thoothukudi to inspect the area in question and submit a

factual as well as action taken report, if there is any violation found.

12. The Joint Committee is also directed to ascertain as to whether the 6th

Respondent had obtained Environmental Clearance (EC) and necessary

permissions under the environmental laws for establishing the 6 MW power

Plant and whether they are operating still, despite the closure order issued

by the Tamil Nadu Pollution Control Board, as alleged by the applicant in

the application and if so, what is the nature of action taken against them. If
the dh Respondent had committed any violation of environmental laws, the

committee is directed to assess the damage caused to the environment on

account of their alleged illegal operation and assess environmental

compensation not only for the violation of the conditions of the alleged

unauthorized operation, but also for cost of restoration for the damage

caused to the environment. "

5. That, in compliance to the aforementioned directions issued by the Hon'ble

Tribunal in the matter, an officer from MoEF&CC, Regional Office,

Chennai was nominated as a member of the Joint Committee, and

nominations were sought from other member authorities as well. The site

visit at Captive Thermal Power Plant, operated by M/s. V.V. Titanium

Pigments Pvt. Ltd., was carried out by the Joint Committee on22.03.2022
CI

Dr. P. Saranya
Scientist'D'

Government oflndla
Min. of Envimnment Forest afld Oimate Chargg

Integrated Regionxl Offi ce,
1st Floor, Addl. Offfce Block for GPOA,

Shasci Bhatlary Haddows Road,
NungambakkaFr Chennai - 600 006.

and23.03.2022.

The copy ofthe order dated 18.01.2022 is attached as Annexure R-1.



7 - That answering Respondent issued the Environmental Impact Assessment

Notification vide dated 14.09.2006 under the provisions of the Environment

(Protection) Act, 1986 (hereinafter referred to as "the EIA Notification,

2006"). The EIA Notification,2006 mandates certain projects to obtain prior

Environmental clearance ("EC") before start of any construction work in

case of new projects or expansion and modernization of existing projects or

activities. The Schedule to the EIA Notification, 2006 mentions the details

of the categories or projects or activities which require prior environmental

clearance.

6. That it is also worthwhile to mention that the Joint committee had filed its

report before the Hon'ble Tribunal on 30.03.2022. The Joint Committee has

observed that the 6th respondent (project proponent) ,...ias clearly

commenced the fabrication and construction works before obtaining the

prior environmental clearance or before crE obtained. Hence it is a case of
violation... 'Further it has been observed that the industry in question

downsized the capacity from 6MW to 4.5 Mw to obtain consent to establish

(hereinafter referred to as 'crE') and consent to operate (hereinafter

referred to as 'cro') from Tamil Nadu pollution control Board (hereinafter

referred to as 'TNPCB') and the direcrions issued by TNpcB to stop works

have been followed with regard to establishment of 6MW plant. The Joint

committee Report is not produced in the present affidavit for the sake of
brevity.

8. It is submitted that under the s.o 1533 (E) EIA Notification,2006 all

projects and activities are broadly categorized into two categories viz.,

Category "A" and Category "B", based on the spatial extent of potential

impacts on natural environment. The Category.A, projects are appraised at

the Central level in the Ministry of Environment and Forest & climate

Change (MoEF&CC) on the recommendations of an Expert Appraisal

Committee (EAC) while Category 'B' projects require prior environmental

clearance from the State/Union territory Environment Impact Assessment

Authority (SEIAA) which is constituted for the purpose of appraisal of
Category 'B' projects. The coal based thermal porver plants having

?-*^{
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electricity generation capacity z 5 Mw requires prior environmental

clearance under the provisions ofthe EIA Notification, 2006, as amended.

The copy of S.O 1533 (E) EIA Notification,2006 is annexed asAnnexure

R-2.

9. That as per the Joint Committee report, the project proponent (lWs V.V.

Titanium Pigments Pvt. Ltd) had proposed for establishment of captive

Thermal Power Plant having 6MW capacity in its premises in District

Thoothukudi of Tamil Nadu vide S.F. No. 1225, r227lr and 122712 on

12.02.2016 which was addressed to state Environment Impact Assessment

Authority, Tamil Nadu (hereinafter referred to as .SEIAA, Tamil Nadu,),

seeking prior environmental clearance under B1 category schedule I (d) of
EIA Notification, 2006. The SEIAA, Tarnil Nadu issued the Standard rerms

of Reference (ToR) on 17 .05.2016. Furlher it is pertinent to mention that the

project proponent has withdrawn the EC application in SEIAA on

t6.10.20t7.

1 0. That in view of the observations of Joint Committee report dated

30-03.2022, it is humbly submitted that the captive thermal power plant in

question having 4.5MW capacity does not require approval from the

answering respondent for the grant of prior environmental clearance since it
is not covered within the ambit of EIA Notification, 2006. Therefore, the

Hon'ble Tribunal may consider the suggestions/recommendations made in

the Joint committee report and may issue appropriate directions as deemed

fit by the Hon'ble Tribunal.

11.It is further submitted that this answering respondent shall abide with any

directions passed by this Hon'ble Tribunal.

DEPONENT

a

Dr. p, Saranva
Scientlst,D,-

u,,,',,"^"#:[,f*i1;ffi 
a." chr'se,

"!il"T"1iqi_lll[:1r;*I1i..",.:^
Nl,ntramL,kr..,:1, Chennai _ 600 066.
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VERIFICATION

I, the above named deponent, do hereby solemnly affirm and state that the

contents of above mentioned are true and correct to the best of my

knowledge and based on record and I have not suppressed any material fact.

Verified at Chennai on this 04th day of luly,2022

Dr. p. Saranva
Sclentist,D,-

rui,, or rnui-cn"I"#fo?11,..,,r#Bi?,"," *",r,
__ - 

lnegrated Regi. ,1lOffice

-.mj'#rftr*"[];:d:
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Item No.34:

BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Clrieinal Aoolicir:ior :rl,s" ?29 of 2024 |,sZI

('Ihrough Video Conference)

IN THE MATTER OF

Tribr,rnal on its own motion-Suo MOTU

r-::.d ritl ihc'News item in the Ncrv Indiern Express Newspaper.

i papcr-Edition dated 03.10.202O,"Gas iurbine explodes at

Power plant, 15 injured."

...Applicant(s)
Versus

iJ Union of India,
Rep. by its Secretary,
I4inistry of Environment and Foresls and Ciimate Change,
h'rdira. Paryavaran Bhawan,
Jorbagh Road, New Delhi - 110 003.

2) Central Pollution Control Board,
Rep. b5'its Chairman,
'Parivesh Bhawan', East Arjun Nagar,
Shahdara, Delhi - 110 032.

3) The Principal Secretar5r to Govt. of Karnataka,
Forest, Environment and Ecologr Department,
Government Secretariat, Room No.7O8,
7,h Floor, Gate No.4, M.S. Builcling,
Banga-lore - 560 OO1.

4) Karnataka State Pollution Control Board,
ReP bf its Chairman,

Annuxrt*- pl,

I
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"Parisara Bhawan", #49,4t^' & 5tl F1oor,

Church Street, Bangalore - 560 001.

5) Karnataka Power Corporation Limited,
Rep. by its Managing Director,
No.82, Shakti Bhavan,
Race Course Road, Bangalore - 560 001.

tr) The Deputy Commissiot-ter & District Magistrate,
Bengaluru Urban District,
Kempegowda Road, Behind Kandaya Bhavana,
Bengaluru Urban District, Bengaluru - 560 009.

7) Bruhat Bengaluru Mahanagara Palike,
Rep. by its Commissioner,
Head Oflice, Corporation Circle,
Hudson Circle, Bangalore - 560 OO2.

Date of hearing: 20.LO.2O2O.

...Respondent(s)

HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): By Court.

Sri. ': ii-i,n.,,r rikarasu for R2

Sri. Darpan for R3 and R6

Sri Gokul Krishnan for R4

Sri. Sathrsn Parasaran, Sr. Adv. aior-rg ',triir

Sri. Ajay Natalike for R5

Sri. T.V. Sekar for R7

For Respondent(sf :

2
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ORDER

1. The above case has been Suo Motu registered by this Tribunal

on the basis of the news paper report published in The Nerv

Indian Express, E-paper edition dated, 03.10.2020 under the

caption "Gas turbine explodes at power plant, 15 injured",

2. It is alleged in the paper rcport that an undetected oil lcak

caused a blast, leading to a fire, in the gas turbine chamber at

Yelahanka Gas Power Plant of the Karnataka Power Corporation

Limited (KPCL) in Yelahanka New Town around 03.30 A.M. on

Friday. Fifteen Karnataka Porver Corporation Limited (KPCL)

emplo5rees, 11 of them ground engineers and an Executive

Engirreer, sustained burns.

3. The power plant was to start generating 2O-30 MW of power on

Friday and supply to the grid. The capacity of the plant is 370

MW and Bharat Healy Eiectricals Limited (BHEL) rvas executing

.ihe project for which General Electric (GE)

;'o-:rpressed Natural Gas' il\(i).

1S supplying

4. It is also alleged in the report that some criminal case has beei-r

registered in respect of this incident before Yelahanka Police

Station and the investigation is going on.

5. it is also alleged that the Engineer-in charge of that project site

said that although the damage is not yet assessed the site has

been closed and they were not aware when it will be opened. It

3



is a-1so alleged th"t ,;l;iled enquiry into the matter has been

ordered to ascertain how the incident occurred as well as the

extent of damage caused an d until then, the work on the site

has been stopped delaying generation of the electricity from the

unit.

6. When the matter came up for hearing for admission today'

through Video Conference, Sri. Tirunavukarasu entered

' i i l)arpan elr'' '

for respondents 3 and 6, Sri Gokul Krishnan represented 4th

respondent, Sri. Sathish Parasaran, Seni ounsel along -with

Sri. Aiay Natalike represented 5th respondent and Sri. T.V. Sekar

represented 7th respondent.

7. On going through the allegations in the paper report, u'e are

satisfied that there arises a substantial question of environment

which requires the interference of this Tribunal for resolving the

same. So, the matter is admitted.

B. Since respondents 2 to 7 have entered appearance lht-rr-l..1'

standing counsel, we have dispensed with notice to them.

9. The office is directed to issue notice to respondents by e-mai1

along with the copy of this order and the paper report and the

gist of the proceedings with full cause title, so as to enable them

to appear and submit their independent response regarding the

incident.

4
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10. So, in order to ascertain the nature of damage caused, how

far it has allected an environment and what are all the defaults

committed by the Sth respondent in carrying out the project,

violations if any, committed and what are all the action taken bv

the regulating authorities in respect of the incident and also

giving suggestions and recommendations for avoiding such

incident in future and if there is any violation, what is the action

taken including the imposition of environmental compensation,

we feel it appropriate to appoint a joint committee comprising of

1! a Senior Scientist frln Minisrry of Environment, Forests and

Climate Change, Regional Office, Bangalore, 2l a Senior

Scientist from Central Poiiution Control Board (CPCB), Regionat

Office, Bangalore, 3) a Senior Scientist from the Karnataka State

Pollution Control Board (KSPCB), a) a Senior Engineer dealing

boiler technologr from Bharat Heary Electricals Limited (BHEL],

3a,-i3alore, 5) the Dis:ri.I Llollector, Bengaluru Ui:ban Districr.

Rengaluru or a Senior Otficer not belorv the rank of Assistar-rt

Collector or Sub Divisional Magistrate deputed by the District

Coilector and 6) a Senior Professor dealing with Boiler

Technologr Engineering from National Institute of Technology

(NIT), Surathkal, Karnataka and 7) a Senior Scientist from

Central Power Research Institute (CPRI), Regional Office,

Bangalore to inspect the area in question and submit a factual

5
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as well as action taken report, if there is any violation found.

11. The Central Pollution Control Board (CPCB) will be the nodal

agency for co-ordination and for providing all necessary logistics

for this purpose.

12. The committee is directed to submit the report to this

rr -l i,,-, ,:-filing a, r.

hard copies to be produced as per rules.

13. The Registry is drrr'r'tccl to r ommunicate this o'rJer ': '

members of the committee and also to all thc rcspondents

immediately b-r,, e-mail. ',l,rrri r,vith the copy of the papci' r-i' , .

and the gist of Suo - Nlotu proceedings with full cause -rle, sc,

as to enable them to comply with the direetion ald also to file

their independent response s r .,{arding the allegatio;rs ,,.-, tl: . .

l _+.

0.A. No.229l2o2O
2Oth October 2O2O. Sr.

the paper report before the next hearing date withoui clelal'.

For appearance oi :)rrrties. r-crnpletion of pleadings arrrl r:: -.r

for consideration of report, post on 26.11,2O2O.

p"Ji;; K: R;;;k;i;hi"Yi

..............E.M.
(Shri. Saibal Dasguptal

6
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llnneuru--V,

(Published in the Gazette of lndia, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14*r September, 2006
Notification

S.O. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restriclions and prohibitions on

new pro,lects or activities, or on the expansion or modernization of existing pro.iects or

activities based on their potential environmental impacts as indicated in the Schedule to the

notification, being undertaken in any part of tndiar, unless prior environmental clearance has

been accorded in accordance with the objectives of National Environment Policy as approved

by the Union Cabinet on 18t' May, 2006 and the procedure specified in the notification, by

the Central Government or the State or Union territory Level Environment lmpact Assessment

Authority (SEIAA), to be constituted by the Central Governrnent in consultation

with the State Government or the Union territory Administration concerned under sub-section

(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,

was published in the Gazette of lndia ,Extraordinary, Part ll, section 3, sub-section (ii) vide

number S.O. 1324 (E) dated the 15tl, September ,2005 inviting objections and suggestions

from all persons likely to be affected thereby within a period of sixty days from the date on

which copies of Gazette containing the said notification were made available to the public;

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of

sub-section (2) of section 3 of the Environment (Protection) Act, '1986, read with clause (d) of

sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the

notification number S.O. 60 (E) dated the 27t January, 1994, except in respect of things done

or omifted to be done before such supersession, the Central Government hereby directs that

on and from the date of its publication the required construction of new projects or activilies or

the expansion or modernization of existing projects or activities listed in the Schedule to this

notification entailing capacity addition with change in process and or technology shall be

(r),(b),(rvi)(.),(b),(rvii);vr(a),(b)ivrr&\/lrloftheNotification,S.O.3067(E)dated0l.l2.2009ofthe

Ministry of Environment and Forests, (Published in the Gazette of lndia, Extraordinary, Part-lI, and

Section 3, Sub-section (ii), No. 20021 Ncw Dclhi, Tuesday, Novembcr l,20091 an amendment to EC
notification S.O. I 533(E) dared 14.09.2006

And whereas, copies of the said notjfication were made available to the public on 15"

September,2005:
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undertaken in any part of lndia only after the prior environmental clearance from the Central

Government or as the case may be, by the State Level Environment

lmpact Assessment Authority, duly constituted by the central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this

notification.

rlncludes the territorial waters

2. Requirements of prior Environmental clearance (EC):- The following pro.lects or

activities shall require prior environmental clearance from the concerned regulatory authority,

which shall hereinafter referred to be as the central Government in the Ministry of
Environment and Forests for matters falling under category'A'in the schedule and at state
level the state Environment lmpact Assessment Authority (sElAA) for matters falling under

category'B' in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedute to this notification;

(ii) Expansion and modernization of existing projects or activities listed in the Schedule

to this notification with addition of capacity beyond the limits specifled for the concerned

sector, thal is, projects or activities which cross the threshold limits given in the schedule,

after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in schedule
beyond the specified range.

3. State Level Environment lmpact Assessment Authority:- (1) A State Level

Environment lmpact Assessment Authority hereinafter referred to as the SEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a chairman and a Member -
Secretary to be nominaled by the State Government or the Union territory Administration

concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility

criteria given in Appendix Vl to this notification.

(r)' (b)' {ivl) (r)' (b)' (tvii)i vI (s), (b)i vl I & vlrr of the Notification, S.o. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (published in the Gazetre oflndia, Extraordinary, part-Il, and
Section 3, Sub-section (ii), No. 20021 New Dclhi, 1'uesday, November I, 2009; an urn"nd-"nt to EC
notification S.O.1533(E) dated t4.09.2006



(4)

(s)

(6)

' '(z)

_th_

One of the specified Members in sub-paragraph (3) above who is an expert in the

Environmental lmpact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central

Government and the Central Government shall constitute lhe SEIAA as an authority for

the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from

the date of the publication of the notification by the Central Government constituting the

authority).

All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be

unanimous:

Provided that, in case a decision is taken by majority, the details of views, for and against

it, shall be clearly recorded in the minutes and copy thereof sent to MoEF."

4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to hvo categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on

human health and natural and man made resources.

(ii) All pro.iects or activities included as Category 'A' in the Schedule, including expansion

and modernization of existing projects or activities and change in product mix, shall

require prior environmental clearance from the Central Government in the Ministry of

Environment and Forests (MoEF) on the recommendations of an Expert Appraisal

Committee (EAC) to be constituted by the Central Government for the purposes of this

notification;

(r), (b), (rvt) (r), (b). (rvir)i vr (!). (b); vll & vrrr of the Notification, S.o. 3067(E) dated 0l . 12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette oflndia, Extraordinary, Parl-ll, and

Section 3, Sub-section (ii), No. 20021 New Delhi, Tuesday, November 1,2009; an amendment to EC

notification S.O. I 533(E) dated 14.09.2006

(iii) All pro.iects or activities included as Category 'B' in the Schedule, including expansion

and modernization of existing projects or activities as specified in sub paragraph (ii) of

paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,

but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,

w// require prior environmental clearance from the State/Union territory Environment

lmpact Assessment Authority (SEIAA). The SEIAA shall base its decision on the

recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)

as to be constituted for in this notification. " "ln the absence of a duly constituted SEIAA
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or SEAC, a Category 'B' project shall be considered at Central Level as a Category,B,
project;"

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal commrttees (EACs) at the central Govemment and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall

screen, scope and appraise projects or activities in category'A'and category ,B' respectively.

EAC and SEAC's shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix Vl. The sEAc at the state or
the Union territory level shall be constituted by the Central Government in consultation

with the concerned State Government or the Union territory Administration wilh identical

composition;

(b) The central Government may, with the prior concurrence of the concerned state
Governments or the Union territory Administrations, constitutes one sEAC for more than

one State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)

connected with the project or activrty in respect of which the prior environmental

clearance is sought, for the purposes of screening or scoping or appraisal, with prior

notice of at leasl seven days to the applicant, who shall provide necessary facilities for
the inspection;

(e) The EAC and sEACs shall function on the pnnciple of collective responsibility. The

chairperson shall endeavour to reach a consensus in each case, and if consensus

cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 14, if applicable, as given in

Appendix ll, after the identiflcation of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copv

(r)' (b)' (r!i) (r). (b). (!tii)r vl (r), (b)i \'ll & \'rr of the Notification, S.O. 3067(E) dated 0l . 12.200g of the
Ministry ofEnvironment and Forests, (published in the Gazette oflndia, Extraordinary, part-ll, and
Section 3, Sub-scction (ii), No. 20021 New Dcrhi, Tucsday, November r, 2009; an amendment to EC
notification S.O. I 533(E) dated 14.09.2006
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of the pre-feasibility projecl report except that, in case of construction projects or activities

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

conceptual plan shall be provided, instead of the pre-feasibility report.

7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

four stages, all of which may not apply to particular cases as set forth below in this

notification. These four stages in sequential order are:-

. Stage (1) Screening (Only for Category 'B' projects and activities)

. Stage (2) Scoping

. Stage (3) Public Consultation

. Stage (4) Appraisal

Stage (l) - Screening:
ln case of Category 'B' projects or activities, this stage will entail the scrutiny of an

application seeking prior environmental clearance made in Form 1 by the concerned State

level Expert Appraisal Committee (SEAC) for determining whether or not the project or

activity requires further environmental studies for preparation of an Environmental lmpact

Assessment (ElA) for its appraisal prior to the grant of environmental clearance depending

up on the nature and location specificity of the project The projects requiring an

Environmental lmpact Assessment report shall be termed Category '81' and remaining

projects shall be lermed Category '82' and will not require an Environment lmpact

Assessment report. For categorization of projects into 81 or 82 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

ll. Stage (2) - Scoping:

(i) "Scoping": refers to the process by which the Expert Appraisal Committee in the case of

Category'A' projects or activities, and State level Expert Appraisal Committee in the case

of Category '81' projects or activities, including applications for expansion and/or

modernization and/or change in product .;, o1 sxisting projects or activities, determine

detailed and comprehensive Terms Of Reference (TOR) addressing all relevant

environmental concerns for the preparalion of an Environment lmpact Assessment (ElA)

Report in respect of the project or activity for which prior environmental clearance is

sought. The Expert Appraisal Committee or State level Expert Appraisal Committee

(r),(b).(rvi)(.1(b),(rvii)ivr(r),(b)ivlI&vlrr ofthe Notification, S.O. 3067(E) dated 01.12.2009 ofthe
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 New Delhi, Tucsday. Novembcr I, 2009; an amendment to EC

notification S.O. 1533(E) dated 14.09.2006
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concerned shall determine the Terms of Reference on the basis of the information

furnished in the prescribed application Forml/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or

state level Expert Appraisal committee concerned only if considered necessary by the

Expert Appraisal committee or state Level Expert Appraisal committee concerned, Terms

of Reference suggested by the applicant if furnished and other information that may be

available with the Expert Appraisal committee or state Level Expert Appraisal committee
concerned. All projects and activities listed as category 'B' in ltem g of the schedule
(construction/Township/commercial complexes /Housing) shall not require scoping and

will be appraised on the basis of Form 1/ Form 1A and the conceplual plan.

(ii) The Terms of Reference (ToR) shall be conveyed to the applicant by the Expert Appraisat

committee or state Level Expert Appraisal committee as concerned within sixty days of
the receipt of Form 1. ln the case of category A Hydroelectric pro.iects ltem 1(c) (i) of the

schedule the Terms of Reference shall be conveyed along with the clearance for pre-

construction activities .lf the Terms of Reference are not l'inalized and conveyed to the

applicant within sixty days of the receipt of Form '1, the Terms of Reference suggested by

the applicant shall be deemed as the final rerms of Reference approved for the EIA

studies. The approved rerms of Reference shall be displayed on the website of the

Ministry of Environmenl and Forests and the concerned state Level Environment lmpact

Assessment Authority.

lll. Stage (3) - Public Consultation

(i) "Public Consultation" refers to the process by which the concerns of local affected persons

and others who have plausible stake in the environmental impacts of the project or activity

are ascertained with a view lo taking into account all lhe material concerns in the poect or
activity design as appropriate. All category'A'and category Bl projects or activities shall
undertake Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(r)' (b). (rvi) (r), (b). (rvii)i vl (r)' (bli vrr & VIII of the Notification, S.o. 3067(E) dated 01.12.200g of the
Ministry ofEnvironment and Forests, (published in the Gazette oflndia, Exlraordinary, part-ll, and
Section 3, Sub-section (ii), No. 20021 New Dclhi, Tucsday. November I, 2009; an amendment to EC
notification S.O. I 533(E) dated 14.09.2006

(iii) Applications for prior environmental clearance may be rejected by the regulatory

authority concerned on the recommendation of the EAC or SEAC concerned at this stage

itself. ln case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.
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(b) all projects or activities located within industrial estates or parks (item 7(c) of the

Schedule) approved by the concerned authorities, and which are not disallowed in

such approvals.

(c) expansion of Roads and Highways (item 7 (fl of the Schedule) which do not involve

any further acquisition of land.

rrr"(cc; maintenance dredging provided the dredged material shall be disposed within port

limits.":

rrr '(d) All Building or Construction projects or Area Development projects (which do not

contain any category 'A' projects and activities) and Townships (item 8(a) and 8(b) in

the Schedule to the notification)."

(ii) The Public Consultation shall ordinarily have tlvo components comprising of:-

(a) a public hearing at the site or in its close proximity- diskict wise, to be carried oul in the

manner prescribed in Appendix lV, for ascertaining concerns of local affected personsl

(b) obtain responses in writing from other concerned persons having a plausible stake in the

environmental aspects of the project or activity.

(iii) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted

by the State Pollution Control Board (SPCB) or the Union territory Pollution Control

Committee (UTPCC) concerned in the specified manner and forward the proceedings to

the regulatory authority concerned within 45(forty five ) of a request to the effect from the

applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control

Committee concerned does not undertake and complete the public hearing within the

specified period, and/or does not convey the proceedings of the public hearing within the

prescribed period directly to the regulatory authority concerned as above, the regulatory

e) all Category '82' projects and activities.

f) all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

(.).(b),(rvi)(r).(b).(rvii)ivr(r),(blivll&\'rrroftheNotification,S.o.3067(E)dared0l.l2.200gofthe

Ministry ofEnvironment and Forests, (Published in the Gazetle oflndia, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 Ncw Delhi, Tucsday, November l,2009; an amcndmenl to EC

notificarion s.o. 1533(E) dated 14.09.2006
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authority shall engage another public agency or authority which is not subordinate to the

regulatory authority, to complete the process within a further period of forty five days,.

(v) lf the public agency or authority nominated under the sub paragraph (iii) above reports to

the regulatory authority concerned that owing to the local situation, it is not possible to

conduct the public hearing in a manner which will enable the views of the concerned

local persons to be freely expressed, it shall report the facts in detail to the concerned

regulatory authority, which may, after due consideration of the report and other reliable

information that it may have, decide that the public consultation in the case need not

include the public hearing.

(vi) For obtaining responses in writing from other concerned persons having a plausible

stake in the environmental aspects of the project or activity, the concerned regulatory

authority and the State Pollution Control Board (SPCB) or the Union territory Pollution

Control Committee (UTPCC) shall invite responses from such concerned persons by

placing on their website the Summary EIA report prepared in the format given in

Appendix lllA by the applicant along with a copy of the application in the prescribed form,

within seven days of the receipt of a written request for arranging the public hearing.

Confidential information including non-disclosable or legally privileged information

involving lntellectual Property Right, source specified in the application shall not be

placed on the web site. The regulatory authority concerned may also use other

appropriate media for ensuring wide publicity about the project or activity. The regulatory

authority shall, however, make available on a written request from any concerned person

the Draft EIA report for inspection at a notified place during normal office hours till the

date of the public hearing. All the responses received as part of this public consultation

process shall be foruvarded to the applicant through the quickest available means.

lV. Stage (4) - Appraisal

(vii) After completion of the public consultation, the applicant shall address all the material

environmental concerns expressed during this process, and make appropriate changes

in the draft EIA and EMP. The flnal EIA report, so prepared, shall be submitted by the

applicant to the concerned regulatory aulhority for appraisal. The applicant may

alternatively submit a supplementary report to draft EIA and EMp addressing all the

concerns expressed during the public consultation.

rr)'(b)'(rvi)(r)'{b)'(rvii)ivl(r)'{b)ivll&\'llloftheNotification,S.o.3067(E)dated0l.l2.2009ofthe

Ministry of Environlnent and Forests, (Published in the Gazetre of India, Extraordinary, part-ll, and
Sc-ction 3, Sub-scction (ii). No, 20021 Ncw Dclhi, Tucsday, Novcnrbcr l, 2009: an amendmcnt to EC
notification S.O. I 533(E) dated 14.09.2006



(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level

Expert Appraisal Committee of the application and other documents like the Final EIA

report, outcome of the public consultations including public hearing proceedings,

submitted by the applicant to the regulatory authority concerned for grant of

environmental clearance. This appraisal shall be made by Expert Appraisal Committee or

State Level Expert Appraisal Committee concerned in a transparent manner in a

proceeding to which the applicant shall be invited for furnishing necessary clariflcalions

in person or through an authorized representative. On conclusion of this proceeding' the

Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall

make categorical recommendations to the regulatory authority concerned either for grant

of prior environmental clearance on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(ii) The appraisal of all projects or activities which are not required to undergo public

consultation, or submit an Environment lmpacl Assessment report, shall be carried out

on the basis of the prescribed application Form 1 and Form 1A as applicable, any other

relevant validated information available and the site visit wherever the same is

considered as necessary by the Expert Appraisal Committee or State Level Expert

Appraisal Committee concerned.

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the

production capacity beyond the capacity for which prior environmental clearance has been

granted under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in

(iii) The appraisal of an application be shall be completed by the Expert Appraisal committee

or State Level Expert Appraisal Committee concerned within sixty days of the receipt of

the final Environment lmpact Assessment report and other documents or the receipt of

Form l and Form 1A, where public consultation is not necessary and the

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee shall be placed before the competent authority for a final decision within the

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

(r). o), (xvi) (,), (b). (rvii)i vI (r), (b); \'r I & vrrl ofthe Notification, S.O. 3067(E) dated 01.12.2009 ofthe
Ministry of Environment and Forests, lFublished in the Gazette oflndia, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 Ncw Delhi, Tucsday. November l, 2009: an amendmcnt to EC

notification S.O.1533(E) dated 14.09.2006
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the total production capacity beyond the threshold limit prescribed in the schedule to this
notification through change in process and or technology or involving a change in the
product -mix shall be made in Form I and they shall be considered by the concerned
Expert Appraisal committee or state Lever Expert Appraisar committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public

consultations and the application shall be appraised accordingly for grant of environmental
clearance.

8. Grant or Rejection of prior Environmental Clearance (EC):

(i) The regulatory authoriiy shall consider the reconrmendations of the EAC or SEAC
concerned.and convey its decision to the applicant within forty five days of the receipt of
the recommendatrons of the Expert Appraisal committee or state Level Expert Appraisal
committee concerned or in other words within one hundred and five days of the receipt of
the final Environment rmpact Assessment Report, and where Environment lmpact
Assessmenl is not required, within one hundred and five days of the receipt of the
complete application with requisite documents, except as provided below.

(ii) The regulatory authority shal normaly accept the recommendations of the Expert
Appraisal committee or state Lever Expert Appraisar committee concerned. rn cases
where it disagrees wrth the recommendations of the Expert Appraisal committee or State
Level Expert Appraisar committee concerned, the reguratory authority sharr request
reconsideration by the Expert Appraisal committee or state Level Expert Appraisal
committee concerned within forty llve days of the receipt of the recommendations of the
Expert Appraisar committee or state Lever Expert Appraisar committee concerned whire
stating the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the appricant. The Expert Appraisar committee or state Lever
Expert Appraisal committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its vrelvs on the same within a further period of sixty days.
The decision of the reguratory authority after considering the views of the Expert Appraisar
committee or state Lever Expert Appraisar committee concerned shal be finar and
conveyed to the appricant by the reguratory authority concerned within the next thirty days.

(iii) ln the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicabre, the

l; :il' ; ;: ffi ;lJl;, .ik I i[,t?,ixiiliJb],?;,i il1Li]jilii,l#,i,,i:i;.iti:.,
Section 3, Sub-secrion (ii), No. 2002r New Dcrhi, 1'uesday, Novenrber I, 2009; an amendment t; ECnotification S.O. I 533(E) dated 14.09.2006



applicant may proceed as if the environment clearance sought for has been granted or

denied by the regulatory authority in terms of the final recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to

receipt of applications for prior environmental clearance of proiects or activities, or

screenrng, or scoping, or appraisal, or decision by the regulatory authority concerned,

unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data

which is material to screening or scoping or appraisal or decision on the application shall

make the application liable for rejection, and cancellation of prior environmental clearance

granted on that basis. Rejection of an application or cancellation of a prior environmental

clearance already granted, on such ground, shall be decided by the regulatory authority,

after giving a personal hearing to the applicant, and following the principles of natural

justice.

9. Validity of Environmental Clearance (EC):

The "Validity of Environmental Clearance" is meant the period from which a prior

environmental clearance is granted by the regulatory authority, or may be presumed by the

applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the slart

of production operations by the project or activity, or completion of all construction

operations in case of construction projects (item 8 of the Schedule), to which the

application for prior environmental clearance refers. The prior environmental clearance

granted for a project or activity shall be valid for a period of ten years in the case of River

Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal

Committee or State Level Expert Appraisal Committee subject to a maximum of thirty

years for mining projects and five years in the case of all other prolects and activities.

However, in the case of Area Development projects and Townships litem 8(b)], the validity

(r),(b).(rvi) (rt (b). (rrii)i Yr (r), (b)i vr & \'llr of the Notiljcation, S.o. 3067(E) dated 01.12.2009 ol- thc

Ministry ofEnvironment and Forests, (Published in the Gazette oflndia, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 New Delhi, Tuesday, Novembcr l' 2009; an amendment to EC

notification S.O. I 533(E) dated 14.09.2006

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph

(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final

recommendations of the Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned shall be public documents.
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period shall be limited only to such activities as may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulalory authority by the applicant within the validity period, togelher with an updated
Form 1, and supplementary Form 'lA, for construction projects or activities (item g of the
schedule). ln this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

'' "(i)(r) ln respect of category 'A' project, it shal be mandatory for the project proponent to
make public the environment clearance granted for their project along with the

environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent's website permanenfly.

(b) ln respect of category'B' projects, irrespective of its crearance by MoEF / SETAA, the
project proponent shall prominenfly advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(c) The Ministry of Environnrent and Forests and the State/Union Territory Level

Environmental lmpact Assessment Authorities (SElAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.";

'' (ii) lt shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in

hard and soft copies to the regulatory authority concerned, on 'lstJune and 1sr December
of each calendar year.

'' liii; Rtt such compliance reports submitted by the project management shall be public

documents. copies of the same shall be given to any person on application to the

(4,'(b)'(rtir{a).(b).(*ii,i\r(a}.(b)i\'||&\rrol.thcNotiflcation.S.o.3067(E)dated0I.I2.200gofthe

M inistry o f [:ni'irnnment and Forests, (Publishcd in the Gazctte of lndia, Extraordinary, part-ll, and
Scction 3, Sub-scction (ii), No. 20021 Ncw Dcrhi,'r'ucsday. Novernbcr 1,2009; an amcndment ro EC
notification S.O. I 533(E) dated 14.09.2006
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concerned regulatory authority. The latest such compliance report shall also be displayed

on the web site of the concerned regulatory authority.

11. Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the

project or activity on application by the transferor, or by the transferee with a written 'no

objection" by the transferor, to, and by the regulatory authority concerned, on the same

terms and conditions under which the prior environmental clearance was initially granted,

and for the same validity period. No reference to the Expert Appraisal Committee or State

Level Expert Appraisal Committee concerned is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment lmpact Assessment

(ElA) notification number S.O.60 (E) dated 27u January, '1994 is hereby superseded,

except in suppression of the things done or omitted to be done before such suppression to

the extent that in case of all or some types of applications made for prior environmental

clearance and pending on the date of final publication of this notification, the Central

Government may relax any one or all provisions of this notification except the list of the

projects or activities requiring prior environmental clearance in Schedule I , or continue

operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.

Ii II; III (l), (ti); lv (a), (b)i v (i), (tl), (iiiX,), (b), (c), (lv), (v). (vi) (a). (b), (vii), (Yiii) (a)' (h), (ir). (r)' (xl)' (xii) (a)' (b) 
' 
(xill)' (xiv) (a). (b). (xv)

(r). (b), (xvi) (!), (b). (rvii)i vr (a), (b)i vrl & vrII of the Notification, S.O.3067(E) dated 01.12.2009 ofthe
Ministry ofEnvironment and Forests, (Published in the Gazette oflndia, Exlraordinary, Pan-ll, and

Section 3, Sub-scction (ii), No. 20021 New Dclhi, Tuesday, Novembcr l, 2009: an amendmcnt to EC

notification S.O.I 533(E) dated 14.09.2006
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SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Proiect or Activity

1

(1)
' i(i) (i) Mining of minerals.

(ii) Slurry pipelines
(coal lignite and other
ores) passing through
national parks /
sanctuaries / coral
reels, ecologically
sensitive areas.

1(b) Offshore and
onshore oil and gas
exploration,
development &
production

1(c) River Valley
pojects

(i) > 50 MW
hydroelectric
power generation;
(ii) > 10,000 ha. of
culturable
command area

(i) <50MW>25MW
hydroelectric
power generation;
(ii) < 10,000 ha. of
cullurable command
area

(a). (b), (rvi) (a), (b)' (rvii)i vr (r), (b); Y r & vIr ofthe Notification, S.o. 3067(E) dated 01. 12.2009 ofthe
Ministry ofEnvironment and Forests, (published in the Gazette ofrndia, Extraordinary, part-II, and
Scction 3, Sub-secrion (ii), No. 2002] Ncw Dcrhi, 'I'ucsday, Novcnrbcr I,2009; an amendment to EC
notitication S.O,1533(E) datcd 14.09.2006

Category with threshold limit nyConditions if a

(s)
General Condition
shall apply
N ote:
Mineral prospecting
ls exempted.";

natural resources and power generation (for
n capacity)

All proiects

A B
Mining, extraction of
a specified productio

3 4

> 150 ha of mining
lease area in respect of
coal mine lease-

Asbestos mining
irrespective of
mining area

< 150 ha > 5 ha of
mining lease area in
respect of coal mine
lease.

> 50 ha. of mining lease
area in respecl of non-
coal mine lease.

<50 ha > 5 ha .ot
mining lease area in
respect of non-coal
mine lease.

Note
Exploration Surveys
(not involving drilling)
are exempted provided
the concession areas
have got previous
clearance for physical
s urvey

"General Condition
shall apply.
Note: lrrigation projects
not involving
submergence or inter-
state domain shall be
appraised by the SEIAA
as Category 'B'
Projects.";

(2t

All projects.



^24-

" > 500 MW (coal /
lignite / naphtha
& gas based);
> 50 MW (Pet coke
diesel and
all other fuels including
refinery residual oil
waste excepl biomass);
> 20 MW (based on
biomass or non
hazardous municipal
waste as fuel).";

< 500 MW (coal /
lignite / naphtha &
gas based);
<50 MW > sMW (Pet
coke, diesel and all
other fuels including
refinery residual oil
waste except
biomass);
>20MW>'t5MW
(based on biomass or
non hazardous
municipal waste as
fuel).";

<l million ton/annum
throughput of coal

< 0.l million
ton/annum
mineral throughput

(s)
"General Condition

shall apply.
Note:
(i) Power plant up to l5
MW, based on biomass
and using auxiliary fuel
such as coal / lignite /
petroleum products up
to 15% are exempt.
(ii) Power plant up to 15
MW, based on non-
hazardous municipal
waste and using
auriliary fuel such as
coal / lignite / petroleum
products up to 15Yo are
exempt.
(iii) Power plants using
waste heat boiler
without any auxiliary
fu el are exempt.";

General Condition shall
apply
(lf located within mining
area the proposal shall
be
appraised together with
the mining proposal)

3 (4

> 0.l million lon/annum
mineral throughput

for grant of clearance)

(.).(b).(rvl)(r),(b).(rvll)ivl(r),(b)ivlI&\'llloftheNoti{lcation.S.O.3067(E)dated0l.l2.2009ol-thc

Ministry of Environment and Forests. (Publishe.d in thc (lazctlc of lndia. Iixtraordinary. Pan- ll. and

Section 3, Sub-scction (ii), No. 20021 Ncw Dclhi. l'ucsday. Novcnrbcr l. 20091 an amcndmcnt to E('
notification S.O. I 533(E) dated 14.09.2006

(1) (21

1(d) Thermal Power
Plants

1(e) Nuclear power
projects and
processing of
nuclear fuel

All projects

2 Primary Processing
2lal Coal washeries > 1 million ton/annum

throughput of coal

2 (b) Mineral
beneficiation

General Condition shall
apply
(Mining proposal with
Mineral beneficiation
s hall
be appraised together



3
(1)

3(a)

4
(1)

4(a)

2
Metallurgical
industries (ferrous
& non ferrous)

-2'I-

Materials Production
3

a)Primary metallurgical
industry

All projects

c) Secondary
metallurgical
processing industry

All toxic and heavy
metal producing units
> 20,000 tonnes
/annum

> 1.0 million
tonnes/annum
production capacity

Materials Processin
(3)_

4

3( b) Cement plants

Sponge iron
manufacturing
<2OOTPD

Secondary
metallurgical
processing industry

i.)All toxic
and heavy metal
producing units
<20.000 tonnes
/annum

ii.)All other non -toxic
secondary
metallurgical
processing industries

>5000 tonnes/annum

<'1.0 million
tonnes/annum
production capacity
All Stand alone

rind in

2 4
Petroleum refining
ind u st

5
"General condition

shall apply.
Note:
(i) The recycling
industrial units
registered under the
HSM Rules, are
exempted.
(ii) ln case of secondary
metallurgical
processing industrial
units, those projects
involving operation of
furnaces only such as
induction and electrical
arc furnace, submerged
arc lurnace, and cupola
with capacity more than
30,000 tonnes per
annum (TPA) would
require environmental
clearance,
(iii) Plant / units other
than power plants
(given against entry no.
'l(d) of the schedule),
based on municipal
solid waste (non-
hazardous) are
exem ted."
General Condition shall
a pply

5

4(b) Coke oven plants >2,50,000
tonnes/annum

<2,50,000 & >25,000
tonnes/annum shall appl

"General Condition

4(c )

roducts

All projects

lt,. t1,,. t\ri, t.r. th!. t\riitl \ | (!,. (b,i t.[ & \ llt" ol thc N()rtlrcalror). S.O. 3067(E) dared 01.12.2009 oflhe
M in istry ol' l:n\ ironrnent and Forests, lpubrishcd in thc Garcne of rndia, Extraordinary, pan-[, and
sccrion 3, Sub-scction (ii), No. 20021 Ncw Dcrhi, Tucsday, November I,2009; an amendment to ECnotification S.O. I 533(E) dated 14.09.2006

b) Sponge iron
manufacturing
> 2OOTPD

units

All proiects

Asbestos milling
and asbeslos based
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"General as well as
specific condition shall
apply.
No new Mercury Cell
based plants will be
permilted and existing
units converting to
membrane cell
technology
are exempted from this
notification."

l; tl: lll (i). (ii)i Iv (r), (b); v (i), (ii). (iiiXa), (b). (c), (iv). (v). (vl) (!). (b), (vii), (r'iii) (a)' (b). (ix). (r)' (xi)' (xii) (r)' (b). (llll). (xiv) (r), (b), (xv)

(r), (b). (xvi) (r), (b), (xvii)i vl (r), (blr vr I & YIrr of the Notification, S.O. 3067(E) dated 01.12.2009 ofthe
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 New Delhi, Tuesday, November l, 2009; an amendment to EC

notification S.O.l 533(E) dated I 4.09.2006

(1) (21 (3) (4) (s)
4(d) Chlor-alkali

industry
>300 TPO production
Capacity or a unit
located out side the
notified industrial area/
estate

v 
" (i) All projects

irrespective of the
size, if located in a

Notified lndustrial
Area/ Estate.
(ii) <300 tonnes per
day (TPD)
and located outside a
Notified lndustrial
Area/ Estate."

4(e) Soda ash lndustry All projects
4(0 Leather/skin/hide

processing
industry

New projects outside
the industrial area or
expansion of existing
units out side the
industrial area

All new or expansion
of
proiects located
within a notified
industrial area/
estate

v "General as well as
specific condition shall
apply."

Manufacturing / Fabrication
s(a) Chemical fertilizers v "All pro.iects except

Single Super
Phosphate."

' "single Super
Phosphate."

5(b) Pesticides industry
and pesticide
specific
intermediates
(excluding
formulations)

All units producing
technical grade
pesticides

5(c) Petro-chemical
complexes
(industries based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All prorects

5(d) Manmade fibers
manufacturinq

Rayon Others General Condition shall
a

s(e) Petrochemical
based processing
(processes other
than cracking &
reformation and
not covered under
the complexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

5

' "General as well as
specific condition shall
apply."
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5(f)

5(h)

5(i)

6(a)

Synthetic organic
chemicals industry
(dyes & dye
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates

Integrated paint
in d u stry
Pulp & paper
industry excluding
manufacluring of
paper from waste
paper and
manufacture of
paper from ready
pulp with out
bleach in

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
/coral reefs /
ecologically
sensitive areas
including LNG
Terminal

(a)'(b) (xvi) (a), (b)' (rvii)i vr (!), (b)i yrr & vllI ofthe Notification, S.o. 3067(E) dated 01 .12.2009 ofthe
Ministry ofEn'ironment and Forests, (published in the Gazetle ofrndia, Extraordinary, part-Il, and
Scction J, Sub-secrion (ii), No. 20021 Ncu, Dcrhi.'fucsday. Novcmbcr r, 2009; an amendment to EC
notillcation S.O, l -s3.']( E) darcd I 4.09.2006

(1) (2) (3) (4) (5)

5(s)

Located out side the
notified industrial aroa/
estate

Located in a notified
industrial area/ estate

"General as well as
specific condition shall
apply."

Distilleries (i)All Molasses based
distilleries
(ii) All Cane juice/
non-molasses based
distilleries >30 KLD

All Cane juice / non-
mo lass es
based distilleries

<30 KLD

Pulp manufacturing
and
Pulp& Paper
manufacturing industry

All projects

s(i)

Paper manufacturing
industry without pulp
manufacturing

Sugar lndustry > 5000 tcd cane
crushing capacity

General Condition shall
apply

Omitted

Service Sectors
s(k)
6

All projects

General Condition shall
apply

General Condition shall
applv
General Condition shall
a pply
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5
General Condition sh
apply

"Note:
Air strips, which do not
involve bunkering/
refueling facility and or
Air Traffic Control, are
exempted."

"Genral as well as
special conditions shall
apply.

Note:
1. lndustrial Estate of
area below 500 ha. and
not housing any
industry of
Category 'A' or 'B' does
not require clearance.
2. lf the area is less
than 500 ha. but
contains buildinq and
construction projects >

20,000 Sq. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no.8(a) or 8(b)
in the Schedule, as the
case ma be. "

(1) t2l (3) (4)
All projects6(b) lsolated storage &

handling of
hazardous chemicals
(As per
threshold planning
quantity indicated
in column 3 of
schedule2&3of
MSIHC Rules
1989 amended
2000)

7 Physical lnfrastructure including Environmental Services
7(a) Air ports ' "All proiects

including airstrips,
which are for
commercial use."

7(b) All ship breaking
yards including
ship breakinq units

7@ lndustrial estates/
parks/ complexes/
areas, export
processing Zones
(EPzs), Special
Economic Zones
(SEZs), Biotech
Parks, Leather
Complexes.

lf at least one industry
in the proposed
industrial estate falls
under the Category A,
entire industrial area
shall be treated as
Category A,
irrespective of the area,

lndustrial estates with
area greater than 500
ha. and housing at least
one Category B
industry.

lndustrial estates
housing at least one
Category B
industry and area
<500 ha.

lndustrial estates of
area> 500 ha. and not
housing any industry
belonging to Category
AorB.

7(d) Common
hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

All integrated facilities
having incineration
&landfill or
incineration alone

All facilities having
land fill only

General Condition shall
apply

(r).(b).(xvi)(a),(br(ryii)ivl(r),(b)iYrr&\'llloftheNotification,s-o.3067(E)dated0l.l2.2009ofthe

Ministry of Environment and Forests, (Published in the Gazetle of India, Extraordinary. Part-ll, and

Section 3, Sub-section (ii), No. 20021 New Dclhi, Tuesday. Novenrbcr l, 2009: an amendmcnl to EC

notification S.O. I 533(E) dated 14.09.2006

All projects
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7(s) A€rial ropeways

7(h ) Common Effluent
Treatment Plants
CETPs

8(b) Townships and
Area Development
projects.

Covering an area 150
ha and or built up
area
21,50,000 sq .mtrs ++

(')' (b)' (r!i) (a)' (b)' (rtii)i vl (a), (b)r vll & \'lll of thc Notification, S.o. 3067(E) tlated 0l . I 2.2009 of the
Ministry of Environment and Forests. (publisrred in the Gazette oflndia, Extraordinary, partJI, and
Section 3, Sub-section (ii), No. 20021 New Dclhi, Tuesday, Novcmber 1,2009; an amendment to EC
notification S.O. I 533(E) datcd 14.09.2006

(1) (21 (3) (4) (5)u "Ports, harborlri
break waters,
dredging. "

i) New National High
ways; and
ii) Expansion of
National High ways
greater than 30 KM,
involving additional
right of way greater
than 20m involving
land acquisition and
passing through more
than one State.

< 5 million TPA of
cargo handling
capacity and/or
ports/ lrarbours
>'10,000 TPA of fish
ha ndling
capacity

"General Condition
shall apply.
N ote:
1. Capital dredging
inside and outside the
ports or harbors and
channcls are included;

2. Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Managoment Plan
(EMP) was prepared
and environmental
clearance obtained."

7(f) Highways ' " i) A State
Highway Project;
and
ii) State Highway
expansion projects in
hilly terrain (abovc
1,000 m AMSL) and or
ecologically sensitive
areas. "

General Condition shall
apply.
Note:
Highways include
expressways."

" (i) All projects
located at altitude of
1,000 mtr. And above.
(ii) All projects located
in notified ecologically
sensitive areas."

vuvrxb) All pioiects
excapt those covered
in column (3)."

General Condition shall
a pply

7(i) Common
Municipal Solid
Waste Management
Facility
CMSWMF

General Condition shall
apply

All projects General Condition shall
apply

8 Building
Townsh i

G onstru ct Ion p rojects/A rea Deve opm en t projects dan
S

8(a) Building and
Construction
projects

#(built up area for
coyered construction;
in the case of facilities
open to the sky, it
will be the activi area
++All projects under
Item
8(b) shall be appraised
as
Ca B1

7(e) > 5 million TPA of
cargo handling
capacity (excluding
fishing harbours)

All projects

>20000 sq.mtrs and
<1,50,000 sq.mtrs. of
built-up area#
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Note:-

vl"ll) "General Condition (GC):
Any poect or activity specified in Category 'B' will be treated as Category A, if located in

whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild

Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution

Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the

Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran.

Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international

boundaries:

Provided that the requirement regarding distance of 10 km of the inter-State boundaries

can be reduced or completely done away with by an agreement between the respective States

or U.Ts sharing the common boundary in case the activity does not fall within '10 kilometres of

the areas mentioned at item (i), (ii) and (iii) above."

Specific Gondition (SC):
lf any lndustrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as ltems 4(d),4(f), 5(e),

5(f), or those lndustrial estates with pre -defined set of activities (not necessarily

homogeneous, obtains prior environmental clearance, individual industries including proposed

industrial housing within such estates /complexes will not be required to take prior

environmental clearance, so long as the Terms and Conditions for the industrial

estate/complex are complied with (Such estates/complexes must have a clearly identilied

management with the legal responsibility of ensurrng adherence to the Terms and Conditions

of prior environmental clearance, who may be held responsible for violation of the same

throughout the life of the complex/estate).

lNo. J-1 10'13/56/2004lAll (l)l
(R.CHANDRAMOHAN}

JOINT SECRETARY TO THE GOVERNMENT OF INDIA

li Il; lll (l). (ll); lv (a), (b)i v (i). (il). (lli)(!), (b), (c), 0!), (v). (vl) (r), (b). (vii), (\ili) (s), (b). (ir). (t), (rl), (rll) (s), (b), (xlil). (riv) (r), (b), (xv)

(r). (b), (rvr) (r). (b), (rvii)i vl (a), (b)i vrl & vrrr ol the Notification, S.O. 3067(E) dated 0l .12.2009 ofthe
Ministry of Environment and Forests, (Published in the Gazette of lndia, Extraordinary, Part-ll' and

Section 3, Sub-section (ii), No. 20021 Ncw Dclhi, Tuesday, November l, 2009; an amendment to EC

notification S.O.1533(E) dated 14.09.2006



''c) " 111 Basic lnformation

Serial
Number

Name of the ro ecUs
S. No. in schedule
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APPENDIX I

(See paragraph - 6)

FORM 1

Item Details

1

2

Proposed ca
handled/com

pacity/areallength/tonnage to be
mand areallease arealnumber of

N ansion/Modernization
wells to be drilled

5 Existin /Area etcCa
6 Cate of Pro ect i.e. 'A' or 'B'
7 attract the general condition? lf yes,Does it

CASE S e
oes it attract the specific condition? lf yes,D

PloUSurve Khasra No

lease s ecr
Location

Villa
Tehsil

8

9

District
State

10. earest railway station/airport along with
distance in kms
N

11 Nearest Town
with distance i

, city, District Headquarters along
n kms-

12 age Panchayals, Zilla Parishad, Municipat
Corporation, Local body (complete postal
viil

tvenaddresses with tele hone nos. to be
13 Name of the a lica nt

istered Add ressR

Address for corres ndence:15.

16 ils of Alternative Sites examined, if any.
tion of these sites should be shown on a

Deta
Loca

Tel one No

artner/CEO)Des nation Owner/P

topo sheet.

Fax No.

Name

Village-District-State
1

2
a

lnterlinked P S

18 r separate application of interljnked
ecl has been submitted?

Whethe
ro

{rr'(hr'(.i)(r)'(b)'(tlii)r\l(!).(b)i\'ll&\'lltol'thcNotification,S.o.3067(E)dated0l.l2.2009ofthe

Ministry ofEn'ironnrent and rorests, (pubrishcd in the Gazerte ofrndia, Extraordinary, part-tl and
Scction 3, Sub-scction (ii)' No. 20021 Nqw Dcrhi,'r'ucsday, Novenrber r,2009; an u',ando,ant to Ec
notitication S.O. I 533(E) dated t4,09.200(r

3.

4.

14.

Address
Pin Code
E-mail

17.



(il) Activity
1. Construction, operation or decommissioning of the Project involving

actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc,)

lnformation/Checklist
confirmation

Yes/No Details thereof (with
approximate quantities /rates,
wherever possible) with source
of information data

1.1 Permanent or temporary change
in land use, land cover or
topography including increase in
intensity of land use (with respect
to local land use plan)

1.2 Clearance of existing land,
vegetation and
bu ild inqs?

t.J Creation of new land uses?
1.4 Pre-construction investi gations

e.g. bore
houses, soil testing?

t.c Construction works?
t.o Demolition works?
1.7 Temporary sites used for

conslruction works or
housing of construction workers?

1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

(s). (b), (xvi) (sr (br (ri ii)i yt (a), (b)i Yr & \ rr of the Notification. S.o. 3067(E) dared 01.12.2009 of the

Ministry ol Environment and Forests, (Published in the Gazcllc ol India, Extraordinary, Part-ll, and

Section 3, Sub-scction (ii), No. 20021 New Delhi, Tucsday. Novcmbcr l, 2009; an amcndmcnt to EC

notification S.O. I 533(E) dated 14.09.2006

19.
20
21

22 Whether there is any Government Order/Policy
relevanu relating to the site ?
Forest land involved (hectares)

24. Whether there is any litigation pending against
the project and/or land in which the project is
propose to be set up ?

(a) Name of the Court.
(b) Case No.
(c) Orders/directions of the Court, if any and

its relevance with the proposed project.
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S.No.

lf ves, date of submission
lf no. reason
Whether the proposal involves approval/
clearance under: lf yes, details of the same and
their status to be given.

(a) The Forest (Conservation) Act, 1980 ?
(b) The Wildlife (Protection) Act, 1972 ?
(c) The C.R.Z. Notification, 1991 ?
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1.9 Underground works including
mining or tu nneling?

1.10 Reclamation works?
1.11

1.12 Offshore structures?
t.tJ Production and manufacturing

s?
'1.14

1.15 Facilities for treatment or
disposal of soljd waste or liquid
effluents?
Facilities for long lerm housing of
operational workers?
New road, rail or sea traffic
during construction or operation?

1 .18 New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

1.19 Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1 .20 New or diverted transmission
lines or pipelines?
lmpoundment, damming,
culverting, realignmenl or other
changes to the ydrology of
watercourses or a uifers?
Stream crossings?

1 .23 Abstraction or transfers of water
form round or surface waters?
Changes in water bodies or the
land surface affecting drainage
or run-off?

1 
'1

1.26 Long-term dismantling or
decommissioning
or restoration works?
Ongoing activity during
decommissioning which could
have an impact on lhe
environment?
lnflux of people to an area in
either temporarily or

anentl 2

1 .16

1.17

1.21

1 .22

1 .27

1 .28

129 lntroduction of alien species?

(r)'(b)'(rri)(r).(b).(rrii)i\r(a).(b):\[&\'rttoftheNotification,S.o.3067(E)date<i0l.l2.200gofthe

Ministry of Environment and Forests, (published in the Gazette of India, Extraordinary, part-Il, and
Scction 3, Sub-section (ii), No. 20021 Ncw Delhi, Tucsday, November 1,2009; an amendment to EC
notification S.O. I 533(E) dated 14.09.2006

Dredqinq?

Facilities for storage of goods or
materials?

Transport of personnel or
materials for construclion,
operation or decom m ission ino ?

1 .24



'36'

1.30 Loss of native species or genetic
diversity?

1.31 Any other actions?

Yes/No

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise concerns
about actual or perceived risks to human health.

S.No. lnformation/Checklist
confirmation

Use of subslances or materials.
which are hazardous (as per
MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)

aa
Changes in occurrence of
disease or affect disease vectors
(e.9. insect or water borne
diseases)
Affect the welfare of people e.g
by changing living conditions?
Vulnerable groups of people who
could be affected by the project
e.g. hospital patients, children,
the elderly etc.,
Any other causes

Details thereof (with approximate
quantities /rates, wherever possible)
with source of information data

lilliIII(i),(ii);lv(!),(b);v(i),(ll),(iii)(a),(b),(c),(iv),(v).(vi)(!)'(b)'(vli),(Yiii)(a)'(b),(ir),(x),(xl),(tll)(e)'(b)'(riil)'(rlv)(a).(b).(xv)
(s),(b),(xyi)(&),(b),(rvii)ivr(r),(b)ivrr&vrrroftheNotification,S.O.306T(E)dated0l.12.2009ofthe

Ministry ofEnvironment and Forests, (Published in the Gazette oflndia, Extraordinary, Part-[[, and

Section 3, Sub-section (ii), No. 20021 New Delhi, Tuesdav, Novcmber 1,2009; an amendment to EC

notification S.O.l 533(E) dated 14.09.2006

S.No. lnformation/Checklist
confirmation

Details thereof (with approximate
quantities /rates, wherever possible)
with source of information data

2.1
Land especially undeveloped or
aqricultural land (ha)

2.2
Water (expected source &
competing users) unit: KLD

.) '\ Minerals (MT)

2.4
Construction material - slone,
aggregates, sand / soil
(expected source - MT)

2.5 Forests and timber (source -
MT)
Energy including electricity and
fuels (source, competing users)
Unit: fuel (MT), energy (MW)

2.7
Any other natural resources (use
appropriate standard units)

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non'
renewable or in short supply):

2.6

Yes/No

3.4

3.5
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4, Production of solid wastes during construction or operation or
decommissioning (MT/month)

S.No. lnformation/Checklist
confirmation

Spoil, overburden or mine
wastes

4.8

5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Ks/hr)

S.No. lnformation/Checklist
confirmation

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

5.1
Emissions from combustion of
fossil fuels from stationary or
mobrle sources.
Emissions from production

rocesses
Emissions from materials
handling including
stora e or trans ort

5.4
Emissions from construction
activities including plant and

ut ment
Dust or odours from handling of
materials including construction
materials sewa e and waste

52

l; lli llI (i), (il)i Iv (s), (b)i v (l), (il)' (iiiXa), (b), (c), (ir)1{v). (vi) (a)! (b), (vii), (viii) (a), (b). (ix), (x). (xi), (xii) (a), (b) , (rtii). (xtv) (r). (b), (xv)
(")'(b)'{r'i)(r)'(b)'(rtii)i\'l(a).(b)r!'ll&\'llloltheNotification,S.o.3067(E)dated0l.l2.2009ofthe

Ministry ofEnvironment and Forests, (published in the Gazette ofrndia, Extraordinary, parr-Il, and
section -.1, Sub-sccrion (ii), No. 20021 Ncw Dclhi. 'l-uesday. Novcmber l, 2009; an amendment to EC
notitication S.O. I 533(E) datcd t4.09.2006

Yes/No

Details thereof (with
approximate
q ua ntities/rates, wherever
possible) with source of
information data

4.1

4.2 Municipal waste (domestic and
or commercial wastes

4.3
Hazardous wastes (as per
Hazardous Waste l\,4anagement
Rules

4.4
4.5 Sur lus roduct
4.6

4.7

Sewage sludge or other sludge
from effluent treatment.
Construclion or demolition
wastes

4.9 Contaminated soils or other
materials

4.10 Agricultural wastes
4.11 Other solid wastes

Yes/No

5.5

Other industrral process wastes

Redundant machinery or
equipment
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6. Generation of Noise and Vibration, and Emissions of Light and Heat:

7. Risks of contamination of land or water from releases of pollutants into the ground
or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No. lnformation/C hecklist
confirmation

From handling, storage, use or
spillage of hazardous materials

Yes/No

7.1

7.2

From discharge of sewage or other
effluents to water or the land
(expected mode and place of
discharqe)

7.3

7.4 From any other sources

7.5
ls there a risk of long term build uP

of pollutants in the environment
from these sources?

(a). (b). (xvi) (a), (bl (rrii)r \'l (a). (b)r vll & \'rrr of the Notification. S.O. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazclle of lndia. lrxtraordinary, Pan-ll. and

Section 3, Sub-scction (ii), No. 20021 Ncw Dclhi. Tucsday, Novcrrbcr I. 20091 an amcndmcnt to I'l(

notification S.O. 1533(E) dated 14.09.2006

5.6
Emissions from incineration of
waste
Emissions from burning of waste
in open air (e.9. slash materials,
construction debris)
Emissions from any other
SOUTCES

5.8

S.No. lnformation/Checkl ist
confirmation

Yes/No Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

6.1
From operation of equipment
e.g. engines, ventilation plant,
crushers
From industrial or similar
processes

6.3 From construction or demolition
6.4 From blastrnq or piling

6.5

6.6 From liqhtinq or cooling systems
6.7 From any other sources

Details thereof (with
approximate
q u a nt ities/rates, wherever
possible) with source of
information data

By deposition of pollutants emitted
to air into the land or into water

5.7

o.z

From construction or operational
traffic
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8. Risk of accidents during construction or operation of the project, which could affect
human health or the environment

lnformation/Checklist
confirmation

8.1

8.3

rfoq :lyClIgI !g!!gs _
Could the project be affected by
natural disasters causing
environmenlal damage (e.9.
fl oods, earthquakes, landslides,
cloudburst etc ?

9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

9

lnformation/Checklist
confirmation

S.No. Yes/No Details thereof (with
approximate
q ua ntities/rates, wherever
possible) with source of
information data

o,
Lead to after-use of the site, which
could have an impact on the
environment
Set a precedent for later
develo ments

Lead to development of
supporting. lities, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:
. Supporting infrastructure (roads,
power supply, waste or waste
water treatment, etc.)
. housing development
. extractive industries
. supply industries
. other

9.3

9.4

Have cumulative effects due to
proximity to other
exisling or planned projects with
similar effects

1

({)'(b)'(rrirla)'(b)'(rrii)i\l(a).(b)i\rl&\llloftheNotification,S.o.3067(E)dated0l.l2.2009ofthe

Ministry of Environment and Forests, (published in the Gazette of rndia, Exhaordinary, part-II, and
Section 3, Sub-section (ii)' No. 20021 Ncw Dcrhi, Tuesday. November r, 2009; an am€ndment to EC
notification S.O. 1533(E) dated 14.09 2006

Details thereof (with
approximate
q uantities/rates, wherever
possible) with source of
inlormation data

8.2

S.No. Yes/No

From explosions, spillages, fires
etc from storage, handling, use or
production of hazardous
subslances
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(lll) Environmental Sensitivity

Areas
Name/
ldentity

Aerial distance (within 15
km.) Proposed project
location boundary

1

Areas protected under
international conventions,
national or local legislation for their
ecological, landscape, cultural or
other related value

2

Areas which are important or
sensitive for ecological reasons -
Wetlands, watercourses or
other water bodies, coastal zone,
biospheres, mountains, forests

3

Areas used by protected,
important or sensitive species of
flora or fauna for breeding, esting,
foraging, resting, over wintering,
miqration

4
lnland, coastal, marine or
underground waters

5 State, National boundaries

6
Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

7 Defence installations
8 Densely populated or built-up area

9

Areas occupied by sensitive man-
made land uses fhospltals,
schoo/s, places of worship,
community facilities)
Areas containing important, high
quality or scarce Resources
(ground water resources, surface
resources, fo re stry, ag ricu lture,
fisherles, tou ri sm, m i n eral s)

10

11

Areas already subjected to
pollution or environmental
damage. (those where existing
legal environmental standards are
exceeded)
Areas susceptible to natural
hazard which could cause the
project to present environmental
Problems (eafthquakes,
subsidence, landslides, erosion,
Flooding or extreme or adverse
climatic conditionsl

12

(rI (b), (!vr) (r), (b), (rvli)i vI (a), (b)i vr I & \'rrr ofthe Notification, S.O. 3067(E) dated 01.12.2009 ofthe
Ministry of Environment and Forests, (Published in the Gazette oflndia, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 Ncw Dclhi, Tucsday, Novembcr l, 2009; an amendment to EC

notification S.O. I 533(E) dated 14.09.2006

S.No.
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. 
ul'o'", hereby given undertaking that the data and information given in the apprication

and enclosures are true to the best of my knowledge and belief and I air aware that ii any part
of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be rev6ked at-our rLk and
cost."

Date:

Place:

NOTE
1.

Signature of the applicant
With Name and Full Address

(Project ProponenUAuthorised Signatory)

The projects involving clearance under coastal Regulation Zone Notification, 19g1
shall submit with the application a C.R.Z. map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. c.R.Z. (at the itage of roR)
and the recommendatrons of the state coastal zone Management Autho;ity (at the
stage of EC). sinmultaneous actron shall also be taken to obtain the iequisite
clearance under the provisions of the c.R.Z. Notification, '1g91 for the activities to be
located in the CRZ.
The pro.iects to be located within 10 km of the National prks, sancturies, Biosphere
Reserves, Migratory corridors of wile Animals, the project proponenet shall submit the
map duly authenticated by chief wildlife warden showing these features vis-a-vis the
project location and the recommendations or comments of the chief wildlife warden
thereon (at the stage of EC)."
All correspondence with the Ministry of Environment & Forests including aubmission of
application for ToR/Environmental clearance, subsequent clarificatio-ns, as may be
required from time to time, participation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signaiory
should also submit a document in support of his claim of being and autForized
signatory for the specific prolect."

(r)' (b)' (rvi) (r)' (b)' (rvll)i vr (r), lb)i vr I & VIII of thc Notification, S.o. 3067(E) dated 01.12.2009 of the
Ministry olEnvironnrent and Forests. (published in the Gazerte oflndia, Extraordinary, part-ll, and
Scclion -1. Sub-secrion (ii). No. 20021 Ncw I)clhi. Tucsday. Noventbcr 1,20091 an amendment to EC
notillcarion S.O. I 533( E) da(cd 14.09.2006

2

3

(lV). Proposed Terms of Reference for EIA studies
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APPENDIX II

(See paragraph 6)

FORM-I A (only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS

1. LAND ENVIRONMENT

(Attach panoramic view of the project site and the vicinity)

'1.1. Will the existing landuse get significantly altered from the project that rs not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach N4aps of (i) site location. (ii) surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. lf not available attach only conceptual plans.

1.2 List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectjvity, community facilities, parking needs elc.

1.3 What are the likely impacts of the proposed activity on the existing facilities ad.iacent to
the proposed site? (Such as open spaces, community facilities, details of the existing
Ianduse, disturbance to the local ecology).

1.4 Will lhere be any significant Iand drsturbance resulting in erosion, subsidence &

instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given ).

'l.5 Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6 What are the quantities of ea(hwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transpo( of fill
materials from outside the site etc.)

(r), (b), (xvi) (a). (b). (rvii); \'l {a). ( b); \'l I & \'rrr of the Notillcation. S.O. 1067(E) datcd 0l . I l.l{)09 ol'thc
Ministry of Environment and Forests, (Published in the Gazcttc o l' lndia. [ixtraord inar] . Parl- ll. rnd

Section 3, Sub-section (ii), No. 20021 Ncw Dclhi. Tucsday'. Novcrnbcr I . 2009: an amcndnlcnl 1() E('
notification S.O. I 533(E) datcd 14.09.2006

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)
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1.7. Give details regarding water supply, waste handling etc during the construction period

1.8 Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9 Whelher construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

2. WATER ENVIRONMENT

21 Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance slatement.

2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

a1 What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.4

Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6 What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8 What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
conslruclion phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

(a)(b)'(r!i)(a''(b''(.ii)i\l(a)'(b)i\'ll&\lllo1'thcNotification,S.O.3067(E)dated01.l2.2009ofthe

Ministry ofEnvironment and Forests. (Published in the Gazette oflndia, Extraordinary, part-Il, and
Section 3, Sub-section (ii), No. 20021 New Dclhi, Tuesday, Novernber l, 2009; an amendment to EC
notification S.O.1533(E) datcd 14.09.2006

2.7.



2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.1 0. What precautions/measures are taken to prevent the run-off from construclion activities
polluting land & aquifers? (Give details of quantities and the measures taken to avord the
adverse impacts)

2.11 How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
layout indication contour levels)

212. Wil the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Just;fy with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3. VEGETATION

3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide a

detailed account of the trees & vegetation affected by the project)

What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1 ls there likely to be any displacement of fauna- both terrestrlal and aquatic or creation of
barriers for their movement? Provide the details.

l; lli lIl (l), (ii); Iv (a), (b)i v (l), (ti). (iiiXa), (b), (c), (iv), (v). (vi) (a), (b), (vii), (viil) (!), (b). (ir), (r), (rl), (rll) (s)' (b) , (xiii)' (xlv) (t). (b). (xv)

(r)' (b). (rvi) (a). (b)' (xvii)i vr (!)' (b)i Yr r & \'r n of the Notification, S.o. 3067(E) dated 0l .12.200g of the

Ministry ofEnvironment and Forests, iPublished in the Gazette oflndia, Extraordinary. Paa-ll, and

Section 3, Sub-section (ii), No. 20021 Ncw Delhi, Tuesday, November l, 2009; an amcndment to EC

notification S.O. 1533(E) dated 14.09.2006
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3.1 . ls there any threat of the project to the biodiversity? (Give a description of the local
ecosyslem with it's unique features, if any)
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4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacls on
fauna

5. AIR ENVIRONMENT

JI

5.2.

54

5.6

7.1

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. lvill there be any adverse impacts from new construclions on the existing structures?
What are the considerations taken into account?

6.3. whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? state if any
other significant features in the vicinity of the proposed site have been considered.

7. SOCTO-ECONOMTCASPECTS

What are the impacts on generation of dust, snroke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

Will there be significant increase in traffic noise & vibralions? Give details of the
sources and the measures proposed for mitigation of the above.

What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

li tl; lIl (i), (ii)i Iv (a), (b); v (i), (ii). (iii)(r), (b), (c), (iv), (v). {vi) (a). (b), (vii). (r iii) (a). (b). (ir), (r), (ri), (xii) (a), (b) , (rtri), (riv) (r), (b), (xv)
(!r (b)' (rti) (r)' (b)' (rvii)i vl (a), (b)i vll & \'lll of the Notification, S.o. 3067(E) dated 01.12.2009 ofthe
M rn istry of EnYironrrent and Forests. 1 Published in the Gazdle of India, Extraordinary, part-ll, and
Scction J. SLrb-scction ( ii), No. 20021 Ncu Dclhi. l'ucsday. Novclnbcr l , 2009: an amendmcnt to EC
notillcation S.O. I 5-.13( E ) dalcd I 4.09.2(X)6

Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels wlth predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)
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Give details of the existing social infrastructure around the proposed project

Will the prolect cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.'1. May involve the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building malerials and their energy
efficiency)
Transport and handling of malerials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

Are recycled materials used in roads and structures? State the extent of savings
achieved?

8.2

aa

8.4. Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

9. ENERGY CONSERVATION

9.1 . Give details of the power requirements, source of supply, backup source etc. Whal is

the energy consumption assumed per square foot of built-up area? How have you

tried to minimize energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural fealures are being used in the building? lllustrate the
applications made in the proposed project.

9.5. Does the layout of streels & buildings maximise the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

9.6. ls shading effectively used to reduce cooling/heating loads? Whal principles have

been used to maximize the shading of Walls on the East and the West and the Roof?

How much energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor
efficiencies, lighting intensity and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specification:.

9.8. What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on

(r).(b).(xvi)(a).(b).(xrii)i\I(a).lb)i\II.a\lll ol.thc Notillcation. S.O. 1067(I:) dated 0l.Il.2(X)9 ofthe
Ministry ofEnvironment and Forests. (Publishcd in thc (lrzctlc ol'lndia. Ir\lraordinrry. l'art-ll. and

Section 3' Sub-scction (ii), No. 20021 Ncw Dclhi. l'ucsdal ' Novcnrbcr I ' 2009: an amcndmcnl lo [i(
notification S.O.1533(E) dated 14.09.2006

7.2.

7.3.
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creation of heat rsland & inversion effecls?

9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish
details of emergency plans.

9.11. lf you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.'12. What is the rate of air infiltration into the building? provide details of how you are
mitigating the effects of infiltration.

9.1 3. To whal extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
item wise aclivity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. lt would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.

rdr'{b} (\'!i,(', rb)'(\\ii)r\r(rr.{b)t\rr.( trr ()l'the Notillcation, s.o.3067(E) dated0l.l2.2009of the
Ministry ofEnvironment and Forests, (published in the Gazette ofrndia, Extraordinary, partJI, and
Section 3, Sub-section (ii), No. 20021 Ncw Dcrhi, Tuesday, Novcnrber l, 2009; an u-"rd."rt to EC
notification S.O.1533(E) dated 14.09.2006
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CONTENTS

lntroduction . Purpose of the repo(

. ldentificataon of project & project proponent

. Brief description of nature, size, location of the project
and its importance to the country, region

. Scope of the study - details of regulatory scoping
carried out (As per Terms of Reference)

Project Description . Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

. Type of project

. Need for the proiect

. Location (maps showing general location. specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl. Associated
activitres required by or for the project

. Proposed schedule for approval and implementation

. Technology and process description

. Project description. lncluding drawings showing pro.iect

layout, components of project etc. Schematic
representations of the feasibility drawings which give
information rmportant for EIA purpose

. Description of mitigation measures incorporated into
the project to meet environmental slandards.
environmental operating conditions. or other EIA
requirements (as required by the scope)

. Assessment of New & untesled technology for the risk
of technological failure

(rr ftr (ryi) (.)' (b), (rvii)i vr (a), (b)i vll & \'rIr of the Notification, S.o. 3067(E) dated 0l . 12.2009 of the

Ministry ofEnvironment and Forests, (Published in the Gazette ollndia, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 New Delhi, Tuesday, November 1,2009; an amcndment to EC

notification S.O. I 533(E) dated 14.09.2006

EIA STRUCTURE

APPENDIX III

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

s.No

1

2.



-\t'

Description of the
Environment

Anticipated
Environmental lmpacts
& Mitigation lVleasures

Analysis of Alternatives
(Technology & Site)

Environmental
IVlonitorrng Program

. Study area, period, components & methodology

. Establishment of baseline for valued environmental
components, as identified in the scope

. Base maps of all environmental components

. Details of lnvestigated Environmental impacts due to
project location, possible accidents, project design,
project construction, regular operations, final
decommissioning or rehabilitation of a compleled project

. Measures for minimizing and / or offsetting adverse
impacts identified

. lrreversrble and lrretrievable commitments of
environmental components

. Assessment of significance of impacts (Criteria for
determining significance, Assigning signifi cance)

. Mitigation measures

. ln case, the scoping exercise results in need for
alternatives:

. Description of each alternative

. Summary of adverse jtnpacts of each alternative

. Mitigation measures proposed for each alternative and

. Selection of alternative

. Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules )

4

5

6

7 Additional Studies . Public Consultation

. Risk assessment

. Social lmpact Assessment. R&R Action Plans

ri IIr III (i). (ii); lv (!)' (b)i v (i), (ii). (iiiXa), (b), (c), (iv), (t). (vi) (a). (b), (rii), (viii) (!), (b), (ir), (r). (ri)i (xii) (,). (b) , (xiii), (xiv) (r), (b), (rv)
{t)'(b)'(rvi)(a),(b)'(rvii);\l(r).(b)ivll&\'llloftlieNotificatio[,S.o.3067(E)dated0l.l2.2009ofthe

Ministry olEnvironment and Forests, (Puhlished in the Gazette ofIndia, Extraordinary, part-ll, and
Scction J. SLrb-sccrion (ii), No. l00lI Nur Dclhi.'t ucsday. Novcnrbcr I,2009; an amendment to EC
n()lr licalr()n S.O. I 5-.ll( L ) dttcd I 4.09.1006

I Project Benefits . lmprovements in the physical infrastructure

. lmprovements in the social infrastructure
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. Employment potential -skilled; semi-skilled and
unskilled

. Other tangible benefits

lf recommended at the Scoping stage

. Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored after a roval of the EIA

APPENDIX III A

(See paragraph 7)

1. Project Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measures

4. Environmental Monitoring Programme

5. Additional Studies

6. Project Benefits

7. Environment Management Plan

(r),(b),(xvi)(a).(b).(rtii)i\r(a),(b)rYr&\rrofthcNotiflcation.S.o.306T(E)datcd0l.ll.200gofthc

Ministry of Environment and Forests, (Published in lhc Ga/ctlc oI India. I-.xtraordinarl. Pan-ll. and

Section 3, Sub-section (ii), No. 20021 Ncw Dclhi. 1'ucsda1. Novcnrbcr I . 1009: an atttcnclntcnt to I:('
notification S.O. I 533(E) dated 14.09.2006

Environmental Cost
Benefit Analysis

10 EMP

11 Summary & Conclusion
(This will constitute the
summary of the EIA
Report )

. Overall justification for implementation of the project

. Explanation of how, adverse effecls have been
mitigated

12. Disclosure of
Consultants engaged

. The names of the Consultants engaged with their
brief resume and nature of Consultancy rendered

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
size pages at the maximum. lt should necessarily cover in brief the following Chapters of the
full EIA Report: -

9.



APPENDIX IV

(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

'1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
lurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. ln case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least '10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix lll including the Summary Environment lmpact Assessment
report in English and in the official languageof the state/local language, prepared stricfly in
accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the following authoraties or offices, within whose jurisdiction the project
Vuill be located:

a) District Magistrate/Districtcollector/Deputy commissioner/s
b) Zila Parishad or lvlunicipal Corporation or Panchayats Union
c) District lndustries Office
d) Urban Local Bodies (ULBs) / PRls Concerned / Development authorities.
d) Concerned Regional Office of the Ir/inistry of Environment and Forests

2.3 On receiving the draft Environmental lmpact Assessment report, the abovementioned
authorities except the Regional Office of IvloEF, shall arrange to widely publicize it within their
respectrve jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental lmpact Assessment reporl (Appendix lll A) for

-51-

(a)(b''(rri)(')'(h)'(rrii)i\l(')'(b)i\'ll&\'trroltheNotification,S.o.3067(E.)rtated0l.l2.2009ofthe

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, partJl, and
Section 3, Sub-section (ii), No. 20021 New Dclhi, Tuesday, Noventbcr l, 2009; an amendment to EC
notification S.O. I 533(E) dated 14.09.2006



-5L-

inspection in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental lmpact Assessment report to the
above five authorities/offices as given in para 2.2.

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental lmpact Assessment report and lhe Summary
Environmental lmpact Assessment report before the public hearing. ln places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public

about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television.

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement

shall be notified to the public through the same National and Regional vernacular dailies and

also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

3.4 ln the above exceptional circumstances, fresh date, time and venue for the public

consultation shall be decided by the lvlember - secretary of the concerned SPCB or UTPCC

only in consultation with the District lvlagistrate/District colleclor/Deputy Commissloner and

notified afresh as per procedure under 3.1 above.

4.0 Supervision and Presiding over the Hearing:

4.1 The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a

representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authorlty concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and

annexed with the final proceedings.

(!), (b), (xvi) (.). (b), (rvii)i vr (a), (b)i vII & \'rlr of the Notification, S.O. 3067(E) dated 0l . 12.2009 oithe
Ministry ofEnvironment and Forests, (Published in the Gazette ollndia, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 20021 New Dclhi, Tuesday, Novembcr 1,2009; an amendment to EC

notification S.O.1533(E) dated 14.09.2006

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven)days of the date of
receipt of the draft Environmental lmpact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Offictal
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses;
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6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the proJect and the Summary EIA report.

6.4 Persons present at the venue shall be granted the opportunity lo seek information or
clarifications on the project from the Applicant. The summary of the public
hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UrPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District lvlagistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of lhe Panchyats within whose jurisdiction the project is located, office of the
concerned zila Parishad, District lvlagistrate/District collector/Deputy commissioner, and the
SPCB or UTPCC . The SPCB or
UrPCC shall also display the proceedings on its website for general information. comments,
if any, on the proceedings which may be sent direcfly to the concerned regulatory authorities
and the applicant concerned.

7.0 Time period for completion of public hearing

6.5 A statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Thereafler the SpCB or UTpCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneousiy, a copy will alio be
provided to the project proponent.The applicant may also direcfly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental lmpact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocalion, item-wise, to
address those concerns.".

7.2 lf the SPCB or UTPCC fails to hold the public hearing within the stipulated
4S(forty five) days, the central Government in Ivlinistry of Environment and Forests for
category A' project or activity and the state Government or union Territory Administration
for category B' project or activity at the request of the sElAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in thia notification.

APPENDIX -V

(')'(b)'(r!i)({)'(b)'(xtii)ivl(').(b)iyll&\'tltolthcNotification,S.o. j06T(E)dated0l.l2.2009ofthe
Ministrv ol' Hnviron n]cnt and Forests. (publishcd in thc Gazettc of India, Extraordinary, part-ll, and
Sccrion -.1. Sub-sccrion 1ii1. No. 20021 Ncr Dclhi.-I'uesday. Novcnrber 1,2009; an amendment to EC
not i licarion S.O. I 5-.] -1( t1 ) dalcd I 4.09.2(X)6
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PROCEDURE PRESCRIBED FOR APPRAISAL

Final Environment lmpact Assessment Report [20(twenty) hard copies and 1 (one) soft
copv)l
A copy of the video tape or CD of the public hearing proceedings
A copy of final layout plan (20 copies)
A copy of the project feasibility report (1 copy)

2. fhe Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a single set to the N.4embers of the EAC /SEAC
enclosing a copy each of the Final EIA Report including the public hearing proceedinqs and
other public responses received along with a copy of Form -1or Form 1A and scheduled date

of the EAC /SEAC meeting for considering the proposal.

3. Where a public consultation is not mandatory, the appraisal shall be made on the basrs

of the prescribed application Form 1 and EIA report, in the case of all projects and activtties
other than ltem 8 of the Schedule, ln the case of ltem 8 of the Schedule, considering its

unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or
aclivities on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project regarding grant of environmental clearance or otherwise and
also stipulate the conditions for environmental clearance."

4. Every application shall be placed before the EAC/SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the

meeting and displayed on the website of the concerned regulatory authority. ln case the

project or activity is recommended for grant of EC, then the minutes shall clearly hst out the

SpeCifiC environmental safeguards and conditiOns. ln CaSe the recommendations are for

rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of lndia, Extraordin.ary, Part ll, Sectron

3, Sub-section (ii) vide notification number S.O. 1533 (E), dated 14rh September, 2006

and amended vioe S.o. 1737 (E), dated the 1 1rh october, 2007.

APPENDIX VI

(See paragraph 5)

(r).(b),(rvD(r).{b).(xvii)i\l(a).(b)i\ll&\lllot.theNotificati()Il.S.C). 1067(l:) tlatcd 0l.l2.1009 ol'the

Ministry ofEnvirontnent and [.-orcsts. (Publishcd in lhc (il/cllc ol'lndiir. lr\lri]ordinarr. l'an-ll. an,l

Section 3, Sub-scction (ii), No. 20021 Ncw Dclhi. -l ucsdat. NoVcntbcr I . 1009: an arrcn(lnrcnl lo Ir('
notification S.O.1533(E) daled 14.09.2006

(See paragraph 7)

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are mandatory.



-55'

COMPOSITION OF THE SECTORY PROJECT SPECIFIC EXPERT APPRAISAL
CoMMTTTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT'

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a lr/A/lt/Sc Degree, or (ii) in case of Engineering
/Technology/Architectu re drsciplines,4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or ([i) other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass examinatrons conducted by the concerned professional association (e.g. chartered
Accountancy ),or (v) a universrty degree , followed by 2 years of formal training in a University
or Service Academy (e.9. MBAJIAS/IFS). ln selecting the individual professionals, experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. ph.D.) in a concerned field and at
least '10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal committee may be allowed
up to 75 years

2. The fi,4embers of the EAC shall be Experts with the requisite expertise and experience
rn the followlng fields /disciplines. ln the event that persons fulfilling the criteria of "Experts" are
nol avarlable, Professionals in the same field with sufficient experience may be consldered:

. Environment Quality Experts: Experts in measuremenVmonitoring, analysis and
rnterpretation of data rn relation to environmental quality

. Sectoral Experts in Project Management: Experts in project Management or
Management of Process/Operations/Facilities in the relevant sectors.

' Environmental lmpact Assessment process Experts: Experts in conducting and
carrying out Environmental lmpact Assessments (ElAs) and preparation of EnvironmJntal
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management

. Forestry and Wildlife Experts

(!r' {br' (\\i} (a)' (b). (r'!ii): \ I (a). (b)i \ rr & , rr ol'thc Notillcation, s.o. 3067(E) dated 01.12.200g of the
Ministry ofEnvironment and Forests, (Published in the Gazerte oflndia, Extraordinary, partJI, and
Section 3, Sub-section (ii), No. 20021 Ncw Dclhi, Tuesday, Novembcr I ,2009:, an amendment to EC
notification S.O. I533(E) dated 14.09.2006
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. Environmental Economics Expert with experience in project appraisal
3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.
4. The Chairperson shall be an uutstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.
5. The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall
preside over the EAC in the absence of the Chairman /Chairperson.
6. A representative of the Ministry of Environment and Forests shall assist the Commrttee
as its Secretary.
7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.
8. The Chairman / Members may not be removed prior to expiry of the tenure without
cause and proper enquiry.

(r). (b), (rvi) (r). (b), (rvii)i vl (s), (b)i vr r & vllr ofthe Notification, S.o. 3067(E) dated 01.12.200g ofthe
Ministry of Environment and Forests, (Published in the Gazette oflndia, Extraordinary, Part-ll, and

Section 3, Sub-section (ii), No. 2002] Ncw Delhi, Tuesday, Novembcr 1,2009; an amendment to EC

notification S.O.1533(E) dated 14.09.2006
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]VIINIS'I'R}' OT' I.]NVIR()N]!II.]N-I., ['OREST,\ND CI-IMATE CHANGE

\o l rH(',\'l to\
Ncr.r llclhr. thc l.llh August. l{)lll

s.(). -r977(l-,.- \\llcrcri\. b) n()tili..nirrl .l rhe C;or.rnrncrl ()t India in thc crsll\hile Ministry of Environment
rrrrd l'oru.ts \ rd( rrurllh(r S.() l5 t.1 ll,. dirtrd lhc l-lth Scptcnrbcr. l{){)6 ls\tlcd under sub-scction ( l) and clausc (v) ol
ruh-scclton (ll ()l scclr()n 3 ol lhc En\ iionnrcnl (Prlrtcclion ) Act. I986 rc d w ith clausc (d) ol sub-rule (3) of rule 5 of the
En\ironlncnt (Protcction) Rules. 1986. the Central Covernmcnt directcd lhat on and lrom the date of its publication, the
rcquired construction ol new projects or activities or lhe erpansion or modernisation of existing projects or activities
listed in the Schedule to the said notification entailing capacity addirion wilh change in process or technology or product
mix shall be undertaken in any part of India only alier prior environmental clcarance from the Central Govemment or as
the case may be. by the State kvel Environrlcnl Impact Assessmcnt Aulhority, duly constituted by the Central
Government under sub-section (3) ol section 3 ol thc said Act. in acc(rdancc with thc procedure specified therein;

And whercas. the said Ministry has reccircd requcsls, lor delegation of more powers to State Environment
lntpact Asscssment Authorily (sElAA) and District En\.ironmcnr lmpacr Asscssment Authority (DEIAA) with respect to
!rrnt ()l lln\ir()nmcnt Clearanccs:

,\nd vrlrerc s elru\c (i| ()l suh rulc t.1t ol rulc 5 ol lhc EIlvironmcnt (protection) Rules, l9g6 provides that,
shetttrut lhc ('cntrirl cir)\cfntlrnt crnl\idcrs thal prohibition or rcslricti(rrs d any industry or carrying on any processes
or (,1)(rirrllnt t I\ It(it \hr)Lrld hc tlp()\cd. tl \hilll !r\ c ni)ttcc ol ils lntcnlir)n Io do soi

Alld $hctcil\' il drrll r(nilir:rlt(xl lor nulrnu anrcndnrenls in thc En\'ironlncnl lmpact Assessment Notification,
:OOfr ln c\crulsc ()l lhe !(,ucrs urrrrlcrrcd untlcr,,Lrb sectirrn (l) and clrusc (\) (.,l.sub_section (2)of section 3 olthe
lin\lronrncnt (Prolcctlon) Act. l9tt6 rcad wrth clarsc (d) ol sub rulc (3) ol rulc 5 ol thc Environment (protection) Rules,
l9116 was published. vidc numbcr S.0.3933 (E) dalcd rhe lgth December 2017, inviting objcctions and suggestions from
all the persons likely to bc affected thereby, within a period of sixty days liom ihe date ol publication of said norification
in the Gazerte of India:

And whereas' copies ofthe said norification werc made avairabrc to the public on rgth December 2017:

And whcreas. all objections and suSSestions receivcd in response lo the abovc mentioned draft notification have
been duly considered by lhe Ccntral Governmcnt:
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Ttlll CAZt'l11ll O,' INI)lA r I:Xl R,\ORDIN,\l{\' 1P.\R r ll Sr ( ril|rl

In the said Notitication, in the SCHEDULFl. lbritcrn I(a). I(c). and lhc Schcnlntic Prcscntatr()n ol Requrrcrncnr\

on Environmeotal Clearance of Minor Minerals including clusler situation in Appcndix-XI and cntrics relating thcrcto.

the following item and entries shall be substi(uted, namely:

Category with threshold Iimir
B

I Minrng. erlraction of nalural resources and power gentrrtion (for r specified produclion capacity)

(l) (2) (1) (.1) r5)

l(a) (i) Mining ot

(ii)Sluny
pipelines (coal.

lignile and other

ores) passin8

lhrough nalional

ecologically

l(c ) (i) River Vallcy
projectr

( ii) Imgation
projecN

Irrigrtion
systenr

Rcquirenrent of
EC

> 100 ha. ot nlining lease arca

in resp€cl ol llon-coal n'ne
< 100 hr ol nrining letNc rren in

rcspccl ol noa .orl rn. lcrs!
Ceneml Conditions shall ipply

lrr l(tr pr)I.!l rtr r(lr\rt\ ()l nrrlrtr! !)l

rlnlt,r nnncrlrl\ ,n Clt.E,,r\ 'lll run r,' li
l)r,n Irnn'! [.r. nre.rr.> 150 hir ol rnrng lclse rrcx

rn respect ol coill llrne lc$c
' l5l) hn ol rLD,,rr l.rs( rrl.t ,tr

ru\ ilr ol !rrl tnrnc l! \(

Ashcstos nrrnrrg rffc\pc!11\ c

, r l.r l]r,,..1 r .'r! \ r\ L' ,ri 
'r

Jl l,'rrr, \ Ill ,,i

L,l ilun.r ,n rr! r' r! ., '. ,rr.., ,,rl

rrrRr,(r h(d 
',n,n! tr,)r.rr\ 

,,r .k,!!,n
,n rntrr \trlt h)ur .n\

(I) Mineral prospcctrng is exe rpred

(2) The prescribed pro€edure for

environmental cleamncc for mining of
nnnor mineratr including clusrcr silualion

is given in Appendix XIi

(i) > 50 Nrw h!d[rlc.rn. lr) > l5 It\' .rJ < jl) \t\
Iydi(!llj.Ifl ( p,N.r !.,rcr!l,,nr. (i.I.rr ( ,nr.l L, { .lr.r I .,|f \

{ii) > 50.00{l ha. ol culrurrhlt lri) > 2(10{) hu. irnd < i(]1)01) hr dl'

cullur hle connnand arc!

rl) (.r1.!,tr\ 'l]' r\(r \,rll.\ fnrt(rr' h , !
rn nr)r. rhirr oll! stnlc \hall h. .'fprrr\.d il
Lhe cenrrnl Co!ernnl!.nl I-tj!cl

(a) Minor
Irrigation
sysrem (s 2000

Ha)

Exempted

(ii) Chaflge in irrigalion technology ha!ing

environmenial benefill (eg. From flood

irrigalion to Drip,.rigalion elc.) by an

eristing project. leading lo rncrease i0

Culttrrahle Command Area but without

increase in dam heighl and lubmergence.

$1ll not rcqurre a' endnrent/ revrsron ol

EC

I].

6

Now.therelore.inexcrciscol-poucrsconlcrrcdh\\uh-\crttlnr(llirn(l !llru\c (\ ) ol \uh.arlrr'n rlr,,l .(jir('n I

of the Environment (Protection) Act. l9li6(:9o1 19861. rcad \ rlh cliru\r l(lr ol \uh nrlL. ll),,1 rull. i ol tlre lrr\llirrrl('nl
(Protection) Rules. 1986. thc Central Govcrnmcnl hcrchy nrakcs rhc lr)ll()urnr lrrthcr lnrcndricrl\ rn lhc Iir\rn)nrrrrnr
Impact Assessment Notification. 2006 namcly:-
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i(, Nl.ltor
irr!8roon

(:10,000 to <
50.m0 ha.)

(Hcctare)
Category
of
Projecl

Requirenent
of
EIA /
E\,TP/ DSR

ot
Puhlic
lIt6ritrg

T]IA,/ ETIP

Who lvill
apply for
EC

Authority
to
apprais€/
g.ant EC

DEAC/
DEIAA

Authority
to
monilor
EC
complienc€

DEIAA
SEIAA
SPCB

CPCB
MoEFCC
Aeency

by
MoEFCC

DEIAA
SEIAA
SPCB

CrcB
MoEFCC
Agency

by
MoEFCC

> 25ha and s l00ha Bl'

SEAC /
SEIAA

PFR. DSR
and

Minc Plan
and EIA and
EllrP

Projec( SEAC /
SEIAA

EACI
MoEFCC

DEAC/
DAIAA/

PIiR. DSR

Nline Plan

EMP lor

Ilre Clusler

Slate. Slnte

Group of
Protect

Prolcct

DNAC/
DETAA./

SEAC/
SEIAA

Schematic Presentation of Requirentents on Environmental Clearance o[ Minor Minerals including cluster
situation in Appendix-Xti

Require renl

FJC

l.( l'r(,llarlol saDd U

PIR. I)SR

l\l rne Plu

PIR I)SR

nnd EMP

Form -I.
PFR. DSR
rurJ

l:\ lP

l,'r', l\l
I'I R I)\iR

'thrr \linor \lirrral \linin I on thr ha\is ot iodir idual orirc leasr
ll.'

ll.l \,r

\,r

N,'

> ll,0 hr

t ( I'r,tn'r.rl i'l s,od \li[iog {r'd uth
( lu\ltr nrt. lJ -1

tr \1itr,'r \linLrrl \li,ri

Croup ol

P

B:'

Irl

silh {nr ilrlir idurl

litrnr -1.
PI'R, I)SR

I-NlP 1,tr

Croup ol'

I

prcp.rre EIA/EMP

Srate brel (Bl
cateEory).

I

( lusrer

>Sharnd<25ha
sith no i dilidual
lease > 5 ha
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Clusbr of
mine lelses of
er€c a 25
heclcres with
individud
lesse size :! lmha

'Bl' Form -1,
PFR, DSR
and

Mine Plan

EIA./Ei\,I P

rn th( Cluslcr

Pf:R, DSR

EIA/EIIP lor

rhe Clurrer

Cluster of any
siz€ with any
ofthe
individurl
l€ase > llxlha

Slale. State

Oroup ol

Prqecl

SEAC/
SEIAA

I \(/
\l jl l1(

I

lF. No. l9-21201.1-lA.lll ( Pr.ll)l

CYANESH BHARTI. Jt. Secy.

Note; The principal rules were published !n the Gazette o[ lndia. Extraordinary, Parl , Section 3, Sub-section (ii)
vide number S.O, 1533 (E), dated the l4'h September, 2006 and subsequently amended vide the following numbers: -

l. S.o. 1949 (E) dated the l3rh November. 2006

2. S.O. 1737 (E) dated the ll'h Oclobcr.2007:

3. S.O. 3067 (E) daled lhc t" Dcccmber. 2009:

4. s.O. 695 (E) datcd the 4'r' April. l0I I :

5. S.O. 156 (E) dared rhc 25"',Januar)-. l0ll:
6. S.O. 2896 (E) dated lhr l-1'r' I)cccmNr. l0ll:
7. S.O.674 (E) dated thc l3'r'Ntar,Jh. l0ll:
8. S.O.22U (E) daled lhc l9'1'Jul!l0ll:
9. s.O. 2555 (E) daled the 2 l" August. 20I l:
10. S.O.2559 (E) dated the 22^d August.20l3;

ll. S.O. 2731 (E) dated lhe 9'h Scptembcr.20l3i

12. S.O.562 (E) dated the 26'h February,20l4l

13. S.O.63? (E) dated the 28s February.20l4;

14. S.o. 1599 (E) dated the 25'h Junc. 2014:

t5. S.O. 2601 (E) dated the 7'h Octobcr.20l4;

16. S.O.2600 (E) dated the 9'h october,20l4

l'7. S.O. 3252 (E) dated the 22'"rDecember. 2014:

18. S.O. 382 (E) dated the 3'd Fcbruary. 2{) l5i

19. S.O. lill (E)daled the 2l''1 l\llrch. l{)l5r

20. S.O.996 (E) daled thc I0"'Apnl. l0l5:
21. s.o. ll42 (E) darcd thc l 7'r' April. 20l 5:

22. S.O. I l4l (E) datcd the 29'h April. 2015i

23. S.O. llt34 (E) daled the 6'r'Jul),. 2015:

24. S.O.2571 (E) dared the 31" Augusr.20l5:

25. S.O. 2572 (E) dalcd the l4'r' Scptcmber,2015r

26. S.O. 14l (E) dated the l5'h January.20l6:

2'1. S.O.648 (E) dated the 3rd March,20161

28. S.O.2269(E) dated the lst July, 2016:

29. S.O. 29,14(E) dated the l4'h Septemben' 2016:

lP^Rr II SEc..](ri)l
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M/s ENVIROGREEN CONSULTANTS (t) pVT. LTD.

Accreditations

NAB ET
Accred.laled

(A complete Environmentol and Mining Sotution) ^4.r+r
EGCIPL

, Environmental Clearance, SPCB consent, NOC from CGWA. Environmental compliances
. Environmental Auditing, Green Audits
. lmplementation of environmental statutory conditions. Conservation Plan for Scheduled animals
Minine
. Mine Auction & Mine Valuation
. Mining Plan/ Scheme and Mine Survey
. Mining Feasibility Study
. Mining Risk Management
r Pit Design, Planning and Engineering

Geolosv
na6L lccREotlto

. Geological & Structural Mapping

. Resource Modeling & Estimation (SURPAC software)

. Mineral Exploration (Core/Non Core Drilling & Geophysical
Survey)

, Searching New Mineral Deposits (lndia/Abroad)
. Mine & Mineral Property Evaluation
. Grade Control & Reconciliation
. HydrogeologicalWork
. Consultancy to lncrease Profitability of Mine
Laboratorv

NABL

Iqt
OHSAS

. Environmental Monitoring & Testing

. Mineral and Ore Testing

Exposure in Abroad: Angola, Ethiopia, Indonesia, Laos, Malaysia, Nepal,
Senegal, Sri Lanka, Tanzania, Thailand, Vietnam, Zambia

Address: i.-B, Machhla Magra, Near Patel Circle, Udaipur-313002, Rajasthan,
Telefax: +97-294-2484979; Mobile: +91-9352239829,8003590552,701.4368132

E-mail: info@egcipl.com; Web: www.egcipl.com
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